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recommendations contained in the Twentieth, Twenty-second and Twenty-
eighth Reports of the Department-Related Parliamentary Standing Committee
on Information and Technology.

SHORT DURATION DISCUSSION

Report of the Justice Mukherjee Commission of enquiry regarding alleged
disappearance of Netaji Subhash Chandra Bose
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DR. BARUN MUKHERJEE (West Bengal): Hon. Vice-Chairman, Sir,
I am thankful to you that after a long wait; this very important issue has been
taken up for discussion. Sir, we are at the critical juncture of a momentous
decision making process, the outcome of which will have a great impact on
our history of freedom movement. If this decision is biased and motivated the
truth will be buried and history will be distorted. The future generation will not
forgive us for that. It is exactly the same that is happening today in respect of
the Report of Justice Mukherjee Commission of Enquiry regarding the alleged
disappearance of Netaji Subhash Chandra Bose.

After more than five years of laborious inquiry in India and abroad,
critically examining hundreds of witnesses and deponents and minutely
scrutinising a large number of files and documents, Justice Mukherjee, has
come to some startling conclusions like:

1. Netaji did not die in the plane crash, as alleged; and
2. The ashes in the Renkoji Temple of Japan were not of Netaji's.

Unfortunately, the Congress led Government is still inclined to stick
to its earlier preconceived biased stand and has summarily rejected the
aforesaid findings of the Mukherjee Commission without assigning any reason
therefor. It appears, whether an attempt is being made to hide the truth.
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| may cite another glaring example in this respect. Only yesterday i.e., 23°
August, | received a written answer from the hon. Home Minister in response to my
question:

Whether Government are providing any maintenance allowance or other
financial assistance to the Renkoji Temple in Japan where the so-called ashes of
Netaji Subhas Chandra Bose are kept;

If so, from which date or year this allowance is being paid and what
amount of money is paid per month or year; and

What is the total amount of money paid so far?

Sir, the hon. Minister did not deny this financial assistance. But, simply
replied, 'Facts are being ascertained.' Such a reply, Sir, is a shocking surprise
to me. In view of this, let us try to ascertain some facts. As it is known to all, Justice
Mukherjee Commission of Inquiry is the third one. The first inquiry Committee
was set up in 1956, under the Chairmanship of Shah Nawaz Khan, when Jawaharlal
Nehru was the Prime Minister. People could not accept the Japanese and British
Report of Neiaji's alleged death in a plane crash at Taihoku on 18" August, 1945.
Hence, immediately, after Independence, people started demanding an Inquiry to
know what exactly happened to their most respectable leader, Netaji Subhas
Chandra Bose, after his mysterious disappearance in August, 1945. When the then
Government was not agreeing to respond to the people's demand, people
themselves took initiative to form a non-official Inquiry Committee, headed by the
famous international jurist, Dr. Radha Vinod Pal. In view of this public move and
pressure, the Government, at last, constituted an Inquiry Committee under the
Chairmanship of Shah Nawaz Khan, after nine years of Independence. This
Shah Nawaz Committee of 1956 hurriedly completed the inquiry and submitted its
Report that Netaji had died in the alleged plane crash. But the third member of
this Committee, Suresh Chandra Bose, elder brother of Subhas Chandra Bose,
submitted his dissenting note saying that there was no such plane crash. But the
Government accepted the majority view of Netaji's alleged death.

Obviously, the public reaction was critical against the Shah Nawaz
Committee Report, highlighting its many discrepancies. Hence, there was a demand
for another inquiry which the Government conceded to after a long 14 years. At that
time, lhe Government was also headed by Congress with Indira Gandhi as Primp
Minister. The very fact that the same Congress
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Government constituted the second inquiry Commission, headed by Justice Khosla
in 1970. ...Clearly indicated that the Government was convinced of the
discrepancies of the first Committee, which was negated by the formation of
the second enquiry commission. The Khosla Commission submitted its report in
1974 with the same findings that Netaji died in the alleged plane crash. This report
was, again, challenged by many experts, knowledgeable men with valid arguments
and facts. This opposing version was collaborated by no less a person than Late
Shri Morariji Desai, the then Prime Minister of India. He made a statement on the
Floor of Parliament on August 28, 1978, "Reasonable doubts have been cast ancl
the correctness of the conclusion reached on the two report on various
important contradictions in the testimony of witnesses have been noticed.
Some further contemporary official documentary records have also become
available; in the light of those doubts and contradictions and those records the
Government finds it difficult that earlier conclusions are decisive.'

A question has been raised by the hon. Home Minister in his reply to the
Lok Sabha on 7" August, 2006, "Why had the then Prime Minister, Morariji Desai,
not constituted another inquiry which he could have done without difficulty"? It
should be remembered in this respect that Morarji Desai had to leave his office
shortly after his aforesaid statement. Perhaps, he did not get enough time to
constitute another inquiry commission. Nevertheless, peoples' demand for fresh
inquiry to find out the truth continued unabetted. Meanwhile, two other relevant
incidents strengthened the peoples’' demand. Firstly, the Calcutta High Court
directed the Government of India for a vigorous inquiry in accordance with law,
if necessary, by appointing a Commission of Inquiry for the purpose of
bringing an end to this controversy. Secondly, a Motion was adopted on 24"
December, 1998 by the West Bengal Legislative Assembly wherein a demand had
been made for a fresh inquiry into the matter to remove the mystery regarding the
whereabouts of Netaji Subhash Chandra Bose.

Moreover, the then Central Government was of the opinion that It was
necessary to appoint a Commission of Inquiry for the purpose of making an in-
depth inquiry into a definite matter of public importance, namely, the
disappearance of Netaji Subhash Chandra Bose in 1945.

In the backdrop of all these facts, incidents and public findings, the one-
man Justice Mukherjee Commission of Inquiry was appointed on May
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14, 1999. Tho NDA Government was then at the Centre. Thereafter, Justice
Mukherjee Commission, after an exhaustive inquiry, submitted its report on 8"
November, 2005 with some startling new findings, as stated before.

While reacting to this Report, consisting of a total number of 671
pages in three volumes, the Government have simply, in one sentence, stated
in their 'Action Taken Report' (ATR), "Have not agreed with the findings that --
(a) Netaji did not die in the plans crash; and (b) the ashes in the Renkoji
Temple were not of Netaji."

But, Sir, why? Why have the Government grossly rejected the
Commission's findings without assigning any reasons or arguments in support of
their action? Is it the rational way of exploring historical facts of great national
interest? | am sorry to say that this shows the Government's « casual approach to
the issue, their predetermined, biased attitude, along with their utter neglect, lack
of interest and disrespect for the great son of India, whom Gandhiji once acclaimed
as 'the patriot of patriots’. Apparently, it seems that the Government is not
prepared to accept the fact that the decades long myth of Netaji's death in plane
crash, which the Congress and its Government have so long maintained with
motherly affection, has now been exploded. The hon. Minister of Home Affairs has
said in his recent reply on August 7, 2006 in the Lok Sabha, "In matters of such
inquiries, the oral evidence given by the witnesses, and, more so, the eye
witnesses, is equally more reliable than any documentary evidence." But, Sir, is if a
rational approach? If we go through the proceedings of the Commission, we will
find a lot of oral evidences where the deponents have or are reported to have said
many fantastic stories like 'Netaji is spending his days here and there secretly,
roaming as a sadhu in hilly areas, seen as an Army Officer in China', and so on.
Are we to believe all these stories? In contrast to this, Justice Mukherjee took the
position of rejecting all such hearsays and beliefs without having any supporting
documents. Circumstantial evidence was more important. In this respect, we may
refer to pages 47-48 of Volume | of Justice Mukherjee Commission's Report where
he dealt with statements given by hon. Shri Pranab Mukherjee, Shri K. Natwar
Singh and Dr. Yashimi who treated Netaji for his injuries. Justice Mukherjee
explained that their statements were only based on beliefs and two earlier inquiry
reports etc., whereas the doctor's statement had many contradictions. (7/me-beH).
Sir, | am raising this issue as a ...Interruptions)..
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DR. BARUN MUKHERJEE: Sir, a little more time may be granted.
But, on the other hand, Justice Mukherjee, in search of documents, has
discovered one pertinent fact which disproves the myth of plane crash. The
fact is this that the Government of Taiwan and the Taipei Citv Government

admitted before the Chairman of the Commission that they had no document
as proof of the fact that there was any plane accident at the mentioned time.

Justice Mukherjee Commission further stated in its Report, Volume |,
Page 53, that "Shri Tarakeswar Pal, the learned senior counsel, appearing for
the Government of India, fairly submitted that there were glaring discrepancies
in the adduced evidence regarding the accident as also the date and time of
death, news of death, death certificate and cremation of Netaji." We may
quote further from the Mukherjee Commission's Report, Volume |, Pages 59-
60, "From the records made available to this Commission, it is seen that after
August 23, 1945 when the news of Netaji's death was broadcast, and prior to
the appointment of the Shah Nawaz Committee by the Government of India
on April 5, 1956, quite a number of inquiries were held at the behest of the
British and the American intelligence authorities to ascertain the truth.

Reports of those inquiries indicate that they based their findings
relying solely upon the oral testimony of some witnesses without caring to
search for the relevant records of Taihoku Airport, the Army Hospital, Taipei
Municipal Bureau of Health and Hygiene and Taipei City Crematorium to test
the veracity of their assertion, and, in case no such record was found, to
incorporate that fact in their respective reports.”

Question has been raised by hon. Shri Shivraj Patilji - "Enough time
was available for it, that is Mukherjee Commission, to get the necessary
documents. Nearly more than four years were at its disposal. Why were the
documents not got from the previous Government?" True, adequate
documents were not available from the NDA Government, neither those were
available from the UPA Government, after 2004. If we carefully go through the
Mukherjee Commission's Report, we will find enough evidence as to how the
Commission was denied many, many important files and documents as were
asked for. It was reported, either they were destroyed or not available.
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Sir, | would like to say a few more words about hon. Shivraj Patilji's reply
dated 7" August, 2006, in the Lok Sabha. We are sorry to note that he has
referred to Netaji's famous INA, the Indian National Army, as his "Force of
Independence’ which is not correct

Secondly, he has raised the question whether we are respecting Netaji by
keeping this dispute alive, or, whether we are disrespecting other great leaders. This
is not a matter of respecting or disrespecting. The basic idea is to search the
truth following the path of history. If we fail to do that, the new generation will not
forgive us. Were we not interested to know how the last end of Sri Chaitanya
came? Did we not have the interest to know the last days of Sri Sankaracharya;ji? It
is natural, and it is logical to search the truth. It is not logical to maintain that the so-
called ashes kept at Renkoji temple in Japan are of Netaji, when that has not been
proved. Who knows whether those pieces of burnt bones were of an animal or
others?

The famous film director, Shri Shyam Benegal is sitting here. He made his
remarkable film, "Bose - the forgotten hero", in which he has not included this so-
called plane crash. | would appeal to the good sense of the hon. Members of the
Congress Party and the UPA Government to assess once more with an unbiased
mind this great issue of national importance and accept the much-awaited logical
findings of the Mukherjee Commission. If the Government fails to do it, | am afraid,
the people will be inclined to believe that the Congress party has not yet come out of
the chapter of their old traditional opposition to Netaji Subhash Chandra Bose, as
was evident during the thirties of the last Century, particularly, during the Tripuri
Congress episode of 1939. Merely by putting statues and portraits in the Parliament
or elsewhere will not do the needful. It is necessary to pay all due respect to this
great son and revolutionary leader of the country in proper historical perspective.

I am thankful that Shri Shivraj Patilji has acknowledged Netaji Subhash
as the pioneer of national planning in India, mention of which was not made in
Nehruji's "Discovery of India". Incidentally, inquiry should be made as to why and
how the book on 'Planning & Subhash Chandra" by Madhu Dandavate, Deputy
Chairman of the Planning Commission was suddenly withdrawn from the market.
In conclusion, we demand that : (i) the ATR of the Government, be scrapped; (ii)
Mukherjee Commission findings be accepted; (iii) the Japanese Government be
immediately informed that the Government of India has nothing to do with the so-
called ashes of
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Netaji kept at the Renkoji Temple; and (iv) all financial assistance to Renkoji Temple
be stopped immediately.

For ascertaining what happened to Netaji since his disappearance in
August 1945, we are prepared to accept the recommendation of the Mukherjee
Commission that "the Central Government can proceed on the basis that he is dead
but did not die in the plane crash, as alleged.”

We would like to know it for the sake of truth and history, which are,
obviously having a lot of political significance.

But, at the same time, we clearly say that Netaji's selfless sacrifice and
patriotism, his ideals and political philosophy, his struggle against imperialism, his
ceaseless fight for the freedom of the country, his novel idea of socialistic
reconstruction of the country are still very important and relevant for the country.
That is why, we urge upon the people to "Rebuild India in Netaji's way". Thank
you, Sir.

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): We would like
to know, in what fashion, we can respect Subhash Chandra Boseji's memory. If
whatever we have done is not sufficient, we would also like to know from the hon.
Members what else is required to be done.

DR. BARUN MUKHERJEE: We request you to at least accept this
historical truth. With a free and open mind, once more, you can go into all
the records of the Mukherjee Commission's findings: There was no plane
crash and the question of his death in a plane crash does not arise, and the
ashes kept at Renkoji Temple were not of Netaji. For the sake of history,
for the sake of next generation, we should accept it. Sir, it will not go
against you. ...(Interruptions)... But due to absence of many of the
documents, it is true that the Mukherjee Commission could not say what
happened to him afterwards ....... (Interruptions)...

SHRI SHIVRAJ V. PATIL: It is your view that we are not respecting Subhash
Chandra Bose's memory. ...(Interruptions)...

SLARE THER SARN(STR U<en): SUQHIEde ST H udT 9gd vl § &
3T 9 HEdayu favg R g1 310 AR 3@+ &1 w93 e € | 9 vedl § 98 fae
BT AT 6 T8 U Heequl a9 8,395 fo1q waa-Air agd &4 FefRa &l 18 8
3R $HH I 31T el B 1Y fb BIE a1 & | ge IY | /1) efe § I8 had dls
RISHfI® e T2 8, dfcth I8 9 & Sfaer A H&fod 397 &1 w@refiear & sioe™ 9
AT a2 & &R <91 & $feT 9 IS ol aRE &1 ofaR1el 7 3,79 738, 39 efe 9
Hecaqul & | #f a=e0r St 7 S a9 A agd Al
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Tl DI H SIBIHI 81, fb T8 §d 8 b 1978 W Acbrei uerT= #4311 #ff ARK S <418
7,99 T § ¥l 99S H 9 I1,I8 910 WIHR B o) {6 7 SH1,2meTarst dHel iR
SR WA HHIRA b d1a $B U I A MY 8, SR IR I A1 I
TET T o SISt BT S8 [T @ie 521§ gl | S8l O 31 ATE ISl 8,371 59
THR Hedl AT-"Shri Morarji Desai, the then Prime Minister of India, during the

course of his reply to the discussion on August 28, 1978, had stated that while
the majority report of the Shahnawaz Committee and the Khosla Commission
had held the report of Netaji's death as true, but, in view of the reasonable
doubts being cast on the correctness of the conclusions of the two reports and
because various important contradictions in the testimony of witnesses were
found and some further contemporary official documentary records have
become available, the Government found it difficult to accept that the earlier
conclusions were decisive. Thus, doubts on the veracity of these two reports
existed, according to me, even in 1978'. g #3il 511,89 I8 =Tl & A ]

HEl 9 el IR & IS # 8 |
SHRI SHIVRAJ V. PATIL: Why did you not yourself give those
documents?.. .{Interruptions)...

DR. MURLI MANOHAR JOSHI: That is not the question, NI IS B
5 3 E 1 71 | B9 WRBR 7 Ay a7 711 fow, 3y 7 fow an =& e, 5oy it wdb vt
gl

SHRI SHIVRAJ V. PATIL: Two or three years were available to you.
If they were...{Interruption)...

1.9l e Sl oy I HEr ArEa & fp AR €

SHRI SHIVRAJ PATIL: If they were available, they should have been
given.

1.9l wHER Sreht: oy v Hfey fE A T E

SHRI SHIVRAJ V. PATIL: Sir, we were asking for the number of the
files and the nature of documents; but nothing was given. They themselves
were .not in a position to give those documents. They could not do that in two
years' time, and they are asking us, 'why you didn't do it'?

SR ATER Sveh: 7+ 9% T8l Fel f% ‘why did you not do it 7 # at
%81 {6 d 81 =1y # 98 |1 91 dal @ [P d 811 A112Y 3R d H8I © | 3R AN
AT BRI IRBR 7 T8 [, AR d STHHCH © | TgT H31 =01
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ARRSH 918 & aohed (31 8,9 3 aehed (31 8,81 aTex I $ithd H T8 fea1 & 13l
$O T PO ISl SIwX B AR ST&T qh H FHSIT ¢, 98 dIol Dol 7 Pl AL BRI,
FHRM B RUIE BT Ug+ I G401 1 & b VP FAed A A 737 4,fR daw
AT § Y 3R P© S/HHed & IR H RUC Hedl 8 b ST qaamar w1 & 3
SUAE el 8, S¥1d B U § | e Sid gU ? [ 3fael | Seeia gu 2 #ff w7t wieft
& S H ST Y, 3D 918 gU,ARRSH 418 & ST H gU,Hd §Y ? §aTel I8 2
3R d ST BI 7Y € A1 BIg Al RS 81 =AY | fhAb e A S¥1d g 8,98 df
BT AR |

SHRI SHIVRAJ V. PAUL: Why did you not do it?

SLHRE FAER el Sy 3R1 HE1 § [ 59 9 & iRar & Sif= g
=12 5 I STpHieH Sl ga- Ae@yl 9,16 SMER W 1978 # o #31 Sft 7 &8, d
IR 37T SYe T2 & 1 99 aR | BIg Aol 811 TRy | ue e =El € b fod
TR = [T A1 et 1 721 {57 | 3R ] WRPR -1 & FHIHR ITh] SHLIY [HT
AV G A BN 6 3BT BH SIEIT HRAT R | T QLT MY HHIRH Bl fawan <, a1 I
B & 1 37R 7 3 ff 71 8 1 fhx I8 a1 o1 fh o BTt gt 17 2

SHRI SHIVRAJ V. PATIL: Sir, we don't want the country to be
misled. | am asking, was the Commission in a position to tell us what kind of
documents Shri Morarji Desai was referring to? Could he give us the
numbers? Could he give us the name of the document?

DR. MURLI MANOHAR JOSHI: How could he give that?

SHRI SHIVRAJ V. PATIL: He did not. And, you expect us to find out
that document about which no information has been given! If they were
available, you could have done that.

SR AATER SATeh: TR 8 AT ST, B Bl T e |

DR. BARUN MUKHERJEE: There are many references in the report.
It has taken so much time. ...{Interruptions)...

AT & (ST BRTST F3957): T8 HAT Sf,3MMT 519 SR ST a1 791 fRgad 3<%
< T |

i} Rravrer o 78 IR-IR SN el o7 387 2 ) 399 qR) et fAeite
BT |

1Rl AR Se: T8 Brgdl & TR f Heer 7 Ry 9,9 @ 78 fra <2
BT |

it Rrevrs frofed: $o TELsa T B H YT BT E |
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TRl 7SR SR 99,39 R H BT BT a1 9T SR, FRilfh ARRSH
0 ...(FGIH). .

IuTEIE(sT HolRTS 757) : S1.9184, I8 914 81 1,319 JAHT 95 |

SRl TN AR SHB] THRAT I AT | ARRSH 918 7 51 anemR ur
HEI B |

it RravTot . urfes: &4 T 91 |
STl e} SAreftEd ot w1 Areqd | Al G " BRAT 8,89 S| H 3!

AEATT HRAT ATRY | SHITY ART HET & b SHBI TERTS | <G AMMBY Riifh T8 b
T 1S & A1 Sl P Hae | P ST <81 SH YIR 53 H AL, YR 419 fawary el
PR U, S STHHSH I A 1,3 IR W |

3R 1 I8 BN $ 1Y &1 0edl 3 [ TR 7 39 fedlRie Rurd o1
BYET I A1 S AN PI G 95 81 URIBINID STHeRT frelt i, wiifh S2i- I8 P8l &
3 7 Sft 39 ToR 21 # T8 WX | I'M T 10 {3918 uret a1 Seord faman, 3 e
e urer o1 U 39 feifie Rure # wan gan &, =i we1 8 fs

"In any case, | feel that the whole thing demands a thorough
investigation. Statements by individuals made here and there will not convince
me as to the truth of the story given out. | have reasons to doubt its
correctness.”

YT ARR Sft 1 IBH U8 W $HET 2 IR ITd1 I Sl 9 2, T8 HRax! 1953 Hl
T 1 gad1 e U8 ¥ b S 9wy Y Soide Sre8ed 9 {6 wgars Bl b §RT 98 S
I B T B! 8,9 Tl & | 39 KD H I8/ 950 WE WY A Y8 Iooid AT
2,377 31T 3P IS 5,6Td 7 B ST [ I ST BT AIH FIT AT 3R 1944 &b TR §
CEEHIICAGDE

"Netaji foresaw that the Japanese nation would have to surrender
and that was only a question of time as the main object of his life was to
continue his struggle for the liberation of India and as he could not do the
same in those countries in the East where he was then working as they would
come under the occupation of the victorious British and American Forces, and
as for the same purpose and for the same reason, he could not continue his
work also in Japan. He considered Russia to be a convenient and suitable
country for his next future activity."
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SR 3T =TT STl BT 1! THM TR BT S, 8= o 9 ey I8 w=fd fmar
1,98 98 B S g & AR SH GHY B TAH URETRID dISil B <xg- J I8 ual
AT 7,91 B 39 fSARie RUIE | I8 yar ovran § b S9! I8 Argar oft 3ik a8 59
1 BT S I o 3R STA 8RS, oy fo aRTRfer am <&t oY, ar =1 St &1 w1
BN, S HEl ST BT | 3R 98 ST & # W89 3R 981 WX &) UNe &Il ol ar
fopfiTel 89 & A (Tad w9 § 396 @Y S PO S 81,8 SN, SAOY I
[T o fosdl U v W= ST ARy i Raerrd S9! ofsrs 21 oY | d o PR 9
&1 oS X8 U, I WY I QR A 41 &1, 5AAY I AT 4 b a1 off & a8 wd
ST, Y g9 feiRite RAd # foram 2 | 99 990 1 deplel Ua 37 9 ¥ Qe
£,97H 0 T & forar € | 98 U Hugh Toye @1 i@ subhash chandra Bose-The
Springing Tiger’ ¥,39®% 1ead ¥ Y UT UdT @1l & b a1 St &1 5 & ¥7ef 7 ae
o7 | 330} T & 918 ST 143 TR IE 9T §Y I8 Phad & [

"Before he left Tokyo, Bose asked to be allowed to approach Soviet
Russia. He believed that the alliance between Russia and the West would not
outlast the war in Europe. He had already lectured INA officers on this and
that Russia might, therefore, be willing to sponsor him next."

S99 T8 W I8 Sl AR I ATHT 37T IE & 311R Sl 424 HIS[E &, I8 $9 IR 4
Ugd W & 3R IE 9 910 Bl SR¥BT BRA © [P SR 71 Sl BT A&7, Sl g8f B
IR &9 BT o, ST BR BT AT Al SAHT ST Arall B H SR | Bls WY QAT
fh I I B AR P [T TS 8T 8 IR AR T s 1 A8 8,98 Bl 41 59
T8 § AV 81 B, T IHP! 7R ST TS IR IHDT ART Sl =l 8, AR
HaY §,3AIgT ©,d8 99 GHIS 81 SV | SAIAY 98 69 gl Pl Ard PR W& 8,98
giga @fad 9,39 & g3 a1 9 | U 91 I8 G991 H 31l 8 b 71 Sl BT S8id 3R
I gHeH H el gaT I fhR a8 $Bl-Pel R I [ © | I e HSTd] <8l T8
BT, 41 < 984 g TV 319! 9 RS I e € | g8l a1a A1 I8 8 1 18 3R
1945 BT I I TR Pl 41 U3IR H3M &1 T8I gaTT | Sl RUIC 7 41 A1H-A1H Pedll 5,5
I Igd PR GHhd § | T 2fth 31 =1 S 7 M IR SHARI T AT et fhHer
BT, 98 AT BT U RAUTET T 3R I8 a7 S99 fdogpel W< & | hac gl Te] I8 a1
g @1 ISR BT WY A1eA 1 | fafewr Igeic TamSui/Formosa T 10 IS, 1956
B e § 70 BRA AT Bl foran @ .|

"Dear Department - 58 3m0m B anfhd &1 oig # forar 2-
Reference my telegram 76 of June 27, 1956, to you about Subhas Chandra
Bose. We enclose herewith a translated copy of a self-explanatory letter from
the Governor of Formosa, dated the 4™ July, together with a police report on
Bose's death and cremation. Also a copy of the extract in the
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cremation register in respect of Ichiro Okara, believed to have been the name
used for Subhas Chandra Bose. It will be seen that most of the witnesses the
Indian authorities requested us to obtain evidence from have either died,
disappeared, or nothing, etc., etc. We have also certified, Governor seal and
signature, six copies of the translation of the letter, report and cremation
certificate together with two copies, in the original Chinese, have been
forwarded to Chancellery at New Delhi for transmission to the Indian
authorities if you see no objection."

3R I8 B RgHIM B WHR Bl el IR IH T GRIeT HHIRE BH
PR BT AT | 39 Y I8 <%, 380 984 A1 I8 B © (b I8 I ool Y & IThT 71
Formosan language o I9D! foraT 3R FET {5 I8 S Aooi & $HET 19 § Iciro Okara
3R Sae! Y3l et 3 RUIE & 3fex AI[E € | d AIH-1h Bed & (b Ig SATSH Sl AT
3R IHdT i1 iR &1 wifcfhede & 39 99 31 o 39S sfex Hige ¢ L a8
GISTHY AYD] § Fhdl §,SHD! Pl fadhd T8l & | 4 Hed © & Taipei City Health
and Hygiene Bureau certificate € -"Certification cf Death: Date of death - 21*

August, 1945". Not 18" August, 1945. Seal of the Doctor, etc. "Name - Okara
Ichiro ('Okara’ literally means, | was told, big warehouse of food, and 'Ichiro’
means eldest son). Sex - male. Birth - borne in 33" year, April 9" (In Japanese
language, it was Ming, etc., etc. Occupation - Taiwan Gunshilepu Dikugun
Shoktaku. He was the obedient officer of the Taiwan Military Government.
Cause of Death - suicide, poison, by sickness, killed or natural death. Nature
of sickness - heart attack. Time of sickness - 17" August, 1945. Time of death
- August 19", 4 p.m."

3R FE S I TH gN) foe 41 § 7 P ufease 39 gom,ag i 9t
gexfReT fore & o 99 AR & fonedt vfdaee &1 ot & 7181 € 1 9 ded € f S99
o A1 BIS TARHT 3N Bl 71 | 1 qooT &1 forar 11 8 I8 41 59 RulS & UsT -294
TR g,in the Municipality for Cremation,SI.No.2641 3R &l Name of disease-heart failure
g&l AT, Date of death-19".Date of Permission-21% .Date of cremation-22™ 3R T&f ¥
S foree S8 <1 € On this date,that is,between 21% and 22™ 51§ S==i fohierT <
2,09 Fadl TS 31T Uil 39 f& fh¥e 3l 2 and that was he. 39 Ugel it 19" 3R
21 P ST § I9H I U T wie ot e el gon,3ik Sud ugd W Fad Ud
fspiic gt © 9% 17" 9 U8l &1 © | Tl 18 31,1945 Bl BIS Ufded 181 ¢ b il g9 a1
BT ATY {6 T8 DI TP T AT 3R IAH AT Sff BT <& &1 747 | YRS ug o
ST B 3R IR-9R I BT off 381 © {5 9a<t Ugel a1 g1 I& el I o o1 smead
a1 o ST # AR 1l 1 <% &1 AT b dceblel= YT H3ll . SaTex offel 48 o Safd
&S HHST T TE 8, clfh =i T
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STote ¢ Tt fdeath of Netaji is a settled fact” S UR 319 ®Ig 989 21 & bl | Al
B U a1 AT 3MTs (b I8 B ITP! Ul o7 TS5 HHT Al B PR I8! 8, 39D
BT B b SR S $HE (AT | TETATS W IH FHI B & Fe o, qiqa Wl
T € | SAlIY U8 U 1 AT 3118 o Y% A I8 14 ANl & (AT | STell 15 o =i
ST SBIT 18 IR, 1945 BI 81 AT 311X IB settled fact & 3R 3 TR T8 BR DI SR
T 2 | bR ST @t S RIS o11E, 39S ar | IR IS 9 HHST & 9S A, T8
AT ST & IR Had] 9,978 1 984 Wag UaT {3 AT urel Sff 7 de Uar fhy |
I WA 189 & N H $B Bl Te1 § | S 8 98 39 RIS J Wiell gU,d8 s
Sfaxy e @t AT forEn # wRR[E 81 Y 1Y $ U A9 o §,98 7 BREl
ST o foIg TR §Y iR 7 310 =5l & oY IR g | 98 Y 01,99 81 1 9918 4 §6
I | S B SRIEM | Ual ol 2, IRACH ¥ Udl oWl B9 VeSS A 31E
2,99 U1 T § | 98 W 530 STeal H 9 6 Rl AR 9 s9! &e 11 At &
<EIA 81 T | ARRSH 7 9 a1 R dag e fpar ofik /@ g9 @Hier o Al agd
fi5% 9 ¥<E 4aT 81 Sl 8,Us BHC 3R U BHIR o ugel #41 fba 8,fhr Wi dar
BT 311R 379 ST BHITH & S AH-AT% DT & [ TATSH BT 8 781 gaTl, gy I8
T IS aTell a1 M TS 8 | 3R I A1 ST BT QAR sheT Gl 81 &1, Iaroll o1
<Bfd o B TELAl TSl HEt T ? IR S8l Tl gorl,dl fdIell SHA H ashes
e ! g3 €,98 981 $d 31TS ? I8 $eT I1d & [ =1 sgRed A1ed 7 59 a1 Bl
FIALIE A8 b IR TR Hel {6 I I A1 & 3R ITH1 S84 G 31k I8 S8 oI
AT 3R IHH I8 AR TR W PO B S T | 9 Bl W HHIYA | 98 W w9 4
fareeiyor far 8 | @19 |1 Sert o1, fpae Siert fadmn 2 Sl 9 Sl Sete
feeTman, s qR Ufasd & b 98 qR AR R 77 ST8TS T | 3R 31T AR q2] Bl <1, 1
URAT {5 AATSH 7 BT 9= AR &1 I8 81 I b ST 3el S5 Bl ST BT oA
? § A AHAT 3R ITP] B SIHT ATl T8 N9 <t @fh &1 a1 781 qar
Fh< A I el AR W ST A7 {5 H el 1T § | I TSN BT @G 8,3FD] ST
Y | 579 98 fFgwe 9 a8 MQ,d9 Al S U AICd (BT AT, I8 d1ex e
ST B I | 39 A § WY g9 GHSHT A1y {6 v Fferd] wiel, U 3o+ 991 9oy
PR AT A h, g8 AN DI AT H G 31l BT © Aleh AL T a1 <el [b H baf
R8T § ? He can conceal his real destinationdiR g8 I78I 5T | SIgREHT AT AR TH
S fth I T favawad Fearh & 3R U Al 3,574 BisT & A7l 84 8,91 Afth
MUY I B, 81 98 YU 1T B WU oIl & AR 1 berer 4,757 aRRferai 7 3
SRT SIATSlt & |1 9,4 Q|1 AT § {6 d TSl & <l B & 9Teid $ I8 9 3R
BIgREHI ST fth Sl 3id T ST A1 2T, fHAT T SIH UR,At no cost even at pain
of death, I8 BT Jg &I IATIL, S $& TSNl 1 IH 7 I F o P81 81 | § AR
NATCYRARIS Bl g B
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9.00 P.M.

ST § o S &R B11 87 3feTy BallqREdT 1 I8 Bl b -Iroll Bl STH <8I 8l
T, TE S DI AT H Y Siicb] P oG AT | §HP] A & A1 A1fRY {6 il 98 He
&1 AT o5 Qargarell ST S g3 off, aife & 9% < € % 3 e # ofR aga o
TSl BHIN ATH 31TS & o FT79 I8 Ul o7l & , 341 b dTegd o 3 Ut 98 H 3R Ut 84
#, Point No. 4.11.1: Attention has been drawn to the minute of a meeting of

India and Burma Committee of British Cabinet, presided over by the Prime
Minister Attlee on October 25, 1945. The relevant part of which, reads as
under:

Treatment of Indian Civilians renegades: It was generally agreed that
the only civilian renegade of importance was Subhas Chandra Bose. This is
October 25, 1945, after several months of the so-called plane crash. Then
further this says: the relevant minute recorded by the British Cabinet on
October 25, 1945 vide Transfer of Power - Volume VI, was kept reserved fill
discussion of all other related materials on this point. Now that it has been
found on a detailed and careful analysis of the materials on record that Netaji
did not die in the plane crash, it must be said that the minute reassures the
above finding.

39 g8 fafeer Sfae aidt W81 € | fafesr Bfame o1 dl STa! darr off, swevd off
| 3R TSN BT SEid 81 1 811 a1 4 I8 forg I % Aaroh &1 S8fd 8 /1 8 | g4l
TE A T <@ B 6 oiRe=a ol Y S pRuAured g8 2-3mRa~ g9 IR # fafda &
3 9=l 1 21 R8T 8, 9Ra H IdTSH BT 91 21 ]8T 8,39 1 3R R F =91 91¢ A I
ff dE o1 5 arsht &1 Sefa S 7 721 gon | &9 I wee =red € f ug St e
F RO 2,98 R 39 W@l &I adhs ¢ del 2 fF et &1 S8 avdg §
TR, 1945 H &1 arm o7 | 98 Rt RIS +ff S0t Faelt 2,7dISH Bl 3R M9 & 1,98
Al IR @I AST PRAT 8 | T THR TAR G A9 DI a1 <8, Y 4 39 a1 DI
PEIR T | S UGR I8 <@ B ST6vd 2 fF 5 garm & 2397 0 U gl o it &
| Uep HHIRM Bl & b SBId 8N, A% Hedl & b 81 goll- BIh! IR 4§ <@ &
1S PEd © b TSl g3l | 3T U= I IS (S 89 BT AT A1V ? FoT | gl Al
I8 e A1 971 b IH HHIRM P AR BH S [IT ST 1Y AT | g B A1-
I AT | T PR B ©,12-12,13-13 AT I BIF BR I & —TAFET HHIRA 13 A 4
BT B VT & | I§ HHIYA TR WATe, &1 1o, 3R o ofd1 df heavens would have not
fallen. ®1s HISATS TEl BRI | 3R IGH I1-TR BRI, UM BRIS HUAT W @ 81 ST
@1 ag Wt Ot IS St a1 el off ifF ATSht B IR H FE Jeu yan o, sfe |
et { Y, Pl TATHEH! 7 I8 UTY, T 984 STav] T | TR, ERBR + 379 {49 4 54
1T 1 el T, § A <a< frae foma o f. .
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ot RIS Furdie: g9 SHPT <18H A 81 fhaAT | 89 SdT HaT o b
=T <139 918, T <9 3R A 3T Y ST o |

SRl AAIEY Siref: S 81,47 I BT A1, 9T S 95 396 I
T, S9H forar o b F9wR,2005 T TR RUIE T <= 81ft |

SHRI SHIVRAJ V. PAUL If you prove it, | will apologise to the
House.

1.9l TSR SR gl TS G 74T A |...(HIL)...

SHRI SHIVRAJ V. PAUL: But, it is not correct.

1.9l FAER Sl SUP 918 39 IE < b HHINA @f RulS 39 Al H
fepel AT...(F@UM)...§ [ ST <8I el gl | 3 Ueb S A fthebe, [oae! § a1
PR T AI,SAS 9y H H FHeH 7 71 2 fF Al 9 & 9 e w1 Sy
wcifthare foar AT € | 3R ST9 SHG! i YaalTTae f3haT 771 <l a8 SO SeX 8] Adl
| TTNT Tt 91 Pls Side $U Fifthee < VBT 8 3R I8 &8 V8T & P because | was
asked to do it. SAITY 1 FR {37 | 319 <@ o, 39 AR RUE H IqF MG W 8 1 T8
ff SRR 21T § % i1 S weifthere Siarot & -1 oR f Tam, 98 9&) 781 o1 oik et
BT A1 TET =RV &7 1 IThT <8I GAT &1 78l AT | feb aga |1el b a1a 1 AT BT
2 SAfIY 91 Gl 81 € | $9 UBR I8 U ] SR U 8,511 HHIRM 7 S3H BIC H1 &
| 98 Fed WRite ARSI, S STeTTs RIS @l e Siew off, 3= 39 favy w foredt 19
el St @t U axE 9 S Ay froht afed o off | 98 98 wEdh € {5 At heart, the

Indian Army is sympathetic with the Indian National Army. If Bose comes with
the help of Russia, neither Gandhjf/ nor the Congress will be able to reason

with the country. Ig i€l S 22.7.46 &1 fordl 8,1 ST AR <BId & T
T & 91 she is writing,”of Bose comes with the help of Russia,neither Gandhji nor
the Congress will be able to reason with the country.” 3T g¥eT 372 & T el St & T&t
TR TgT X BT & 8RN, R JMER ) $96 A9 § I8 Wia=r ot {5 aron anft
S € 3R I fEgRT H I B1 AHIGTT & TAT W Bl AaQ A A Bl FHra1 81
A & | T8 W 59 914 BT FHIOE HRAT & I1 HH | B SR1T R & 1 Aaret & va
& Y- $HH TH R ool TH gaiod Rule &1 8,Krd! HHiee 7 gefy
HILA AR TR FBR T BT dfeh SCetiorg ! wrged 3 it Rure &,01 el g
fpTaT =Y TS -9gd YAV & 81-U4T 81 81 © | I8 SI o b JHT0T a1 8 3R
geforore oISt SaTeT 9 T A1 YATOT ST 81 31X Seforoie oIS B4 &1 S | 319 ST
g geforoia Raesd fora g 3 el € 2 1 99 RUIE 7 39 91 &7 Sooiw & T ieft Sft
F AT B A I8 Bl 6 ol S 8 3R d Wk H A | 5id 394 T 1T fh
T 3MYD! HET A T 1,3l
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I8 P8l f& I8 A inner conscience &8 8T & | 7R SR P I8 AT & 6 d
ST € | e St & SIARTEHT-H ST e Gy AT §,391elY ITd] I8 A4
B FHAT © | PIs STORI 18] © b [T aT8x aTel 7 ] I8 a1 &1, a4 I8/ Hel 8l |
T ST T 9PR & Afth 9,37 I8 Jex A Hegd 8 Gl A1 [ 9 8 3R BIs 7
BIE,3THT ST GHTY T5 19T ¥ A AT,ITF AR R 1 I I8 GHST Gl I, aAfeb
I RUIE 9 I8 1 81 71 o6 SIERISTHI BT g8 RI41 A1 {6 e St 31 I8 a1 gg
9 7 €1 8 | ST U BIs UD] Il § | Had AMEATID AJH B e, dieh Pls
D! AT B, cfh T8 geferord RUlS # forar 8,591 31 corroborationd! cfersia
R arel T81 B ©,519 TP el AR 7 S, HB [HAT T Y | oAb ARBRI BIgali
#H,geferota RUeH 5 MR 39 91 31 Iooid &,d1 {h I8 FHsM | b STaroll Ty a5
IIRT P 1946 TP SHTIA I8 &I GHIGT Al A off, A1 T9 TF S air crash HT Herh
T BT 7 T&T 77 o7 | e} S A T A &A1 S MR A1 AN o —Fgd A A
HEI &, MEMEAIETTd Te1 A 2,30 AT 781 A1 & | 1 I8 a1a a9 A7 ot {5 I8 air
crash ! €T I8 Td smoke screen B | 31 1 A AR YAV SR oW1l 2 S areta 3
1 I & TIaTSll 9,38 I8 Ud smoke screen UaT fam | a1 foman? agi ST Amsd
o | FEl T, THBT W U PIs A T8l & | 8T I SI1 AT 8 | TSl B HRA
# R geR @ afsT € 3R et W fraer drll & w9 7 S9% uf ener 8, T8
Fsre % forefl fth & 16 A1t gl STH & 918,91 WRd & Ued 4 FRAR q1ER @
B39 IR | o 31 STgT,31ST WK % FIS1ar #,18-20 |Idl & FArorar #,591 I7%
ST & ATl ATc 918 UGT T, S 9 3 Sl 3111 #1gT 8,31 WIaT 2,98 WM a1d T8
2 olR S Wa@,3% B I§ a1 § 6 9L, 9a1 @1 ol f 89RT Us wegy,Sl Ud
|HTT Afth T8l A1,a8 el 8 1§ qa1 <81 o1 S 9,571 $HB! YId 2 Mr. Toye dTeil,fh
ITa! AT T ot 121 37aTER, 1943 BT ST ITHT WGl e 8,394 I designation
91, subhas Chandra Bose(Head of the state,Prime Minister and Minister for
war and Foreign Affairs).fIdT 2 SiT AR & U6 WIS Ta-Hc olE &g &
g1 off | 1 399 ORE W d R o FAYH TEM HA A, 3eTE 88 BISl &l TR W iR
T P AN B IRG | GG 7Y & | ATl FHTY BT hael J&T W T8 o1 f 9 gAR <9
P AT HA 9,9(eP I ugel Al U, §9 IS AN P 7 6, AN DT IR
o7 5 i1 37T designationat¥l #+ 3! g AT 201- Subhas Chandra Bose

(Head of the State, Prime Minister and Minister for War and Foreign Affairs) on
behalf of the Provisional Government of Azad Hind. @ HRd &1 ATSITET 6T Ugd

IRAT 3R 3OS YR BT UEell TRBR P Ul T HIL918% YIN Hexie Hd F | I
3 MY H AR & oY U 7iRa 1 fawg g1 =a1f2gfes sisi & I&d gy S
T HRA B MG TRBR B I B AT DI 3R IH FB AT A, F6 A1 7
TEINT feT | QY BH 31U <9 b U &ARD P whereabouts UdT T I, a8 HeT el AT
3R gAY 91 I8 © b 3R 3119 TR < 3 I7eb 3T AR =1 Sl 99T 3,39

disappearancd
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Of Netaiji 65 &7 YA forar Tam3mg RIS &I ST, Al disappearance®gT T, death
Tl el AT | 3P 312 § [ FB T S & 6 Netaji will diseppear,d TG 81 STGI
197 <1 SSHT 519 AR 8,99 Y T 81 ST 8, 1P, to disappear, TR B4, 3% 3168 BT
TR I7eh QAT §RT [T STH1L,I8 59 a1 &1 41 99 © (% J 99 59 91 & 9eqa o
fop TSN BT <8I S 18 3N, 1945 BT el gall | 1 37 9T aN? SR <8l el
B3M,AT Renkoji Temple # fhad! 31T 8,98 HaTel &1 2 | U IR Ugd 41 87
SFIRIAT BT 5755 Gl o7 | I 8 37 AU BT YA, I GHY TLFHA] 4TS STareveldl
TEH & AT Y | I8 gl 2.12.1954 BT E | 398 d BB B-

"2.12.1954. Prime Minister Secretariat. A small amount of Rs.200 and odd
was received by the Minister of External Affairs from our Embassy in Tokyo along
with ashes and other remains of the late Shri Subhash Chandra Bose. This money
is being kept in the External Affairs Ministry. | have consulted the Prime Minister
about this and he agrees that this amount might be transferred to the INA Relief
Fund. The Ministry might get in touch with the General Secretary of the AICC, 7,
Jantar Mantar Road and a receipt might be obtained for the Ministry's record. Signed,
M.O. Mathai. 2.12.1954."

g forgt HHe % A oTTs ot | 1954 H 3R ashes o @i T o, d1  ashes
Pl & | AT e A1 STa19 < <7 6 F aY 981 €51 Renkoji Temple & <&t €, afp1 § U
ST AT8dl § b STd 1954 3 MO SIS @1 ashesell, SWdb A1l A% 200 wuT
et g 3R M tricking &, &P I I AT AR TR S Al &1 ATATT off, 396
T | AATST & A1 INA BT BT TT € 3R ATe BT fIavvT 2,98 et 7312 Iqdh
IR F F/T 31T ? Where has it disappeared? Just like Netaji disappeared has that also
disappeared ? ¥ AR 27 &,/ < & ART A1 AR | ST AUl 9 W B
RGN G o) 98 B8l 15,39% IR H AT SI=1 AT | SHBT FAT 41,91 I8 HRA o
TS, T I8 AR IR Ifhea™ & d19 7 91, dle Ardeded = SaH &7 I play frar
AR [T 59 H4Y H 3 T © | SAIY ART MUY IRIY I8 & 6 39 AR IR Bl
JAE TEI qHS F1MRY AR b R Wplerd I GO, Wil 9N DI FHSIAT
| AR T 319 b Y4 9916 | 379 RFd Thiad B HM & 6 ST1eif iR a=dl q2n
archives H ST Il e T30, S et Wb, 339 oIy g sgame o | §9 A9+
g St 9 e foran o & oY o0 Wk IR 9 & IRER A Faas 3,371
Pt the highest level,fd BAY BHIT PI SF THM archives®! JAETY e, St
TSl ¥ HfT BIS documents BIF &I WHTaT € | H I8 T2 ' Wehdl {4 I W 7T T
&1, 9 IR BIS FHTVN TE] 2, clfb § ST Be Ahal g b Aeba U el & ) e
BIT 3 5 9 981 g 811, 91 agi gRIT TIffafd off ofk S aRe 4
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WWW%W@,WWsurrenderaﬂ negotiationswﬁ'ﬁ,sﬂwaﬁaﬁ
U BIA © 1% IS I 987 Y 811 | S9! SIHPRI 3R et SI1Q o a1 9 a8i Q9,1
TIpT BIA I81 §3N AT g81 3 el 3R 7Y,U8 BAR <3 P <814 P el €fte | o
% oIy 95 WERIS BN, Fih AdTSI ST fthed ga-T1 [A2Te o7 3R IS9P I 4,99
o frew weiie 7 gl fordl & {6 I o1 R <21 H ST Sl W 811,919 TR &
q 4 2 EfiSh WY <91 B wEen 78 i {6 g8 w1 81 N | g9fey By 9”
T ST 8 o SrSt BT ST AR b UT 7 %2 AT HH 4 HH I8 AT 91 7 & b 9 7R
7Y, Y Y, I GH HI AHT,and he is dead. AT HEAT & fh T8 TAR ST P e A
3BT Tl § | 89 A1y foh g9 forg 9 99 feiax & X | 89 399 Aag $e & foy
IR € afE R A5E & 9Txd 8,01 89 TIR & | 89 S T IHIT Bl FHIS BT
red &9 99 ¥ 39 e 9 g, angelt &1 e STt aore 9 aga @t
Trdwef el g8 &, 8Telifes BT 3 39 W faR fFar ¥ | § g8 fagd oem &
39 M R 79 TR W cursory@R TR, ARGR 7 U s+ 3 I8 $8 faar fb 9 39 781
A, I8 W9 e | b d=1® iR THYl rejection TET T | B1,37R M9 e Bl
findings &1 STa1d IE < & FHHRM 7 I8 Mo @t 8,39y &9 T8 #Fd,dl 9g
BHRT HIET 81T, @ife U1 F81 fobar T |

it RreRTar Aarfed : § IHNT AT § 6 19 A9 91 GAi,3179 F a1 A
& fag ac |

STl FHIER Siren: § safey gag | 931 § & a1y a1 SiR Fe el
79 I8 @I I MU Al AT ¥ P8l 8,d Al FAEHRS el & | STH GHE T8
BT | § 31T PIIepIa 1T AT, 981 39 RUIE & aR | AN+ =91 B | I81 GHEM T8
2,980 W R IPBIe Bl FH1E T8l § AR W@ AR, HHIRA $I RUIC Bl UG &
1% 3R PB AR dIol UG & 915 eI W1 39 IR § YR AR U I8 (a1 781 81 qobell
3R faeper 1 2T 81 Wahel1 fob ~IdToll T SBicT I {3 ol o7 | IS 98 2T gam A the
question is open as open as it was in 1945,1946 or even today.ﬁf[ma’s’{ﬂ'ﬁﬂﬁ
% 9 A B I 6,39 ARG 31 T UG $ oY AXDHR B IISTHT I
Y | T8 BT AT 81, 59P R H 3T [T IfEAT | ) a1 R bl 8, b1 o 1
I PR AP © b ST HY BH Fedly db Ugd,dl § GHSIAT g 1 <97 BT IUBR 8T
3R <30 BT SCT8TRT FET &I A AN b AT ST FHT R <1 Sl b Uiy ST BHRT i
8,391 U AT AT 5T 89 qR1 BR Fepl | 4TS |

THE VICE-CHAIRMAN (SHRI KALRAJ MISHRA):  Shri Priyaranjan
Dasmunsi. He is not here. Shri Virendra Bhatia.
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it IR Wt (STR USeT): SUATETE ARG, =TT &SI S ST, S
ATST GATY =5 I DI g & RN BT g1 T b forg Fgeh 31T o1, 39 IR 89 ST
R PR T8 &, 0CRIR IR 1 faaR HR I8 © | 1Sl 9N I 919 BT 1 31T 81
Srfeh SR I 319+ 39 A 81 STl & | dToil &7 9 ol 81 918 BIel 81,81
B1,AISTa 81,38 81,9 gHfal | TR I JaifRd 8N oIl § SR U4t o §
S U B HIGAT H 8 SAT-UId 811G & | SIaroil 3771 WY S8 §oy © | 81 9l @ o
IT! I B TS BILE Fhel 2 5 ITHT TRR WRAIs 5 g1 del ff 7 2, aAfs Farsit
S BTY BIS] 8,98 IS Wl 8 AR & et MR fEHNT H 15T HR R8T © | -Iroll & arR 4
BT B AATIDBA] T8l b Aol BT Afhed,do 98 IEHD I,IER I[EIRH
o, T Jol 1 fHdl & &l @ ST Fabel! | ITTSITGT B AeTs | Aaroil o iy fomedt
TSI, ot o Tda=Ie S AT 4 SR off | 3R 89 I8 Fe [ d Jroft waa=ran
FUTH A 1,1 594 Aferedifh TE1 8T | R e S 7 S1fEr @1 ART SR <w F
<R fafeer WRaR & fIeg gg fran,dl arsht guy == 99 71 ooTe feg wis &1
PR I P dER 4 fAfewr gHd W AR 61 1 3R & I”( g8 Ped © b e St &
eI ST<Ter = &4 SATIe] faelrs, a8l g el § g4 fe=d &) a1+l =1ey b sl
JATY 5 dI]7 7 31TOTS fe=g BioT g1 B AR RT < 6 JH 89 A a1,H g rerra]
I,S9 R Bl gl [Ha1,39! 1 98 a1 YAPT 59 T P AT Bl ASIE 4 © |
I8 I BT gAY 2 fF o1l F 18 ATST Bl 11 ST & U= # A1 9Rd 3 S FR I
e =12y o1, a8 =1 21 freTl | S9a! &g & IR 4 1 Il ol ]2 | /1l Arsd
BT AN A1 I8 Bed & b R Taroll BT @fthed a1 St A1, 7ol & qiferet g
ST off {5 a1g St Y ST &1 SfR ST 1 H &g, d T ATl & A1 §F 9 31
Fferg 3 ATl & fthed 9§ s34 U 3R gafery I ATl & < W w8l faar |
iR FHTaTG it Y & 5 el i it SHfcra Ao a1 g el A off ARaay # fR
3N Y, HE! T ST I D ST & A U 81 Y Il e Fll 59 4 T
T ST BT ATBIOFT b BROT <1 Sl b 1l H 379 (19 <ell Sewl | safey 94 &
fhed & A1, I b I U&T &b A1 =TT e [paT AT R S B Sl YT AT B
SIS H o1, T DI ISR BRI B Y1 IS 3 DI T8 Dl AT |

T HE § DI Hhid el § [ hrers & o= # a1 ot &1 79 g aRe 9
foraT ST @nfee, a8 sioer & U=l € 71E] fordT 741,39 &1 98 due T fam 7ar | andt
grfee Sit 5 PaT foh g9y, I ST A1y 298IS 3,114 Tl & <19 | THH ATSTHIY a1
Apal 8,5 Mt B AW q THH AN 99 Fhadl 8,8% ol b A | THH
AISTTG &9 APl &, ol AT PUAT 31 I BT B B [ Y Sl & 9 F Bl
ISTHT 3TST T R TRAT & STafh GHTY Sff T Afthed S 9 F SR AT ? I8 FIeR
I AT AT 1T | A8 319 1 AT 51 SR Sreanierar Ted 319 WY G eilforg, qeled
HEI-T-Pe] GHTY T 41 DI g9 F1 DI DRI B TAT | SR 7GR Sl S 7
ST T Adhd (T, FHeRTe Hist
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S R TR 8, @S H O1d AT Bl AT ARBR d1 1 ARG, H Sigl Y ATy 4l
2,981 gaTY STt 31 G F [ U AN B GRIAT RIR] GHTS G199 B ST 991 B
BIRT B T, RTT T RIS TETSH & AT ST 1 TE1 81 | I GAY Dl BT T
URARTT BR b ARG =lb G AT AT | AT Bl Ut b AN A frare] Wy AL
IOTIL, MY 1 99 § WFNER © | 1 gAY T 919 $ A1 IR T8 631 7 | 31 A
U213 RUIS | 3119 P8 ¥ & (& @l U BT BISieH Bl ISR 7 f6a1 S1g | H
S g [ AT T Yaiue 3 U & AT 3719 Bl ARPR 7 A o1 o7 5 89 Hraoit
AT BT PIAINE T8l B AR T8 BISFST T81 AT <31 | 3R MY 9 THH Y3 Bl
<X 1 GRIST HHIRM A G& B8] 8 [ P13 WRBR §IRT 84 A1 Te 137l |

# U e & Ty &1 AT §W S8 AT, 319 IS8 10-11 BT el B |
RN ge & 9 Td 81 2 SR § 95T STt WHIK I I TR TS 8 W Y 7,39
27 ®I & ¥ Wad g¢ (5 o fawmil/dweHi 1 giud fear g 6 S % o = st an
3MTE. U0 W BIS SR Suctel Tei &, 3aferg 9 Fee § I & gRT euy-u
SRR T SIH Pl PR $B 99 &1 R 8 |1 59 727 $I &1 H & gU AR 3R &
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DR. CHANDAN MITRA (Nominated): Mr. Vice-Chairman, Sir, | am
really grateful to you for giving me the opportunity to speak on this. It is, of
course, very regrettable that this debate on such an important subject and
something that concerns the whole nation, a part of our heritage, our history, is
being held at a time when very few Members, unfortunately, are present here.
But, | am sure that the Home Minister, who has been listening very intently to
the debate, in his reply will take into account the sentiments
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that have been expressed, and are certain to be expressed here. But, it does
seem to be rather sad that a debate on Netaji Subhas Chandra Bose's
disappearance does not seem to elicit any serious interest in the House,
although people outside the House are so eager and so passionate to know
about it. | wonder if film-maker Shri Shyam Benegal, who is sitting right here,
next to me, who made the film 'Bose: the a forgotten Hero," will now think
whether we have truly forgotten him. The time has indeed come, | think, for
the House to express in unison that Netaji can never be forgotten, and we will
do everything in our power to go to the bottom of this mystery, and solve this
problem once and for all because we cannot allow such a big blank to be left
in Modern India's History that where did Netaji Subhas Chandra Bose go.
What happened to him? We accept that Netaji cannot be alive today. He
would have been 109 years old. In normal circumstances, it is most unlikely.
So, the issue is not whether he is dead or alive. The issue is, what happened
to him, what happened to the great son of India who struggled so relentlessly
for Indian's freedom, taking such enormous personal risks, leaving this
country, going to Germany and then taking a submarine, perhaps,
unprecedented in history to travel from Germany right up to Japan across the
Cape of Good Hope. For a man of such enormous courage, fortitude and who
could go to any length to secure India's freedom, what happened to him?
Unless we find out the answer to it, | think, Sir, the nation cannot be expected
to agree that the mystery is over or that Netaji's death is a settled fact. Even if
his death is a settled fact, the manner of his death needs to be probed and the
Government must do everything within its power to try and find out how this
happened.

That is why, Sir, r'am very disappointed with the ATR that was
submitted by the Government on the Mukherjee Commission's Report. It is a
very cursory - | think, this point has been made by all previous speakers --
rejection of the report; it simiply says that the Government rejects the
Mukherjee Commission's conclusion that Netaji did not die in the aircrash at
Taihoku on August 18, 1945. Sir, this is in double negatives. The Commission
says that he did not die because there was no aircrash in Taihoku. The
Government rejects the finding. It means, the Government is saying that
Netaji indeed died in the aircrash of August 18, 1945. Sir, when the
Government of Taiwan, the Taiwan authorities have categorically stated that
there was no aircrash in Taiwan on August 18, 1945, the only aircrash that
happened - Mukherjee Commission's Report records it - is at some time in
September in southern Taiwan. The Taihoku airport, it says, no
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longer exists and it is impossible to figure out what happened there. The Taiwanese
categorically stated that there was no aircrash. On what basis can the Government
come to the conclusion that Netaji must have died in an aircrash that did not
happen? «

Sir, | think, this is something which the Government seriously need to
answer. | would like to draw your attention and, through you, that of the Home
Minister that the British Government obtained a report from the Taiwan authorities
regarding Subhas Chandra Bose's so-called death. Now, the receipt of that report
from the Taiwan Government was never disclosed by the Government of India. It
came to India via Britain. And this is something which several Members have just
now mentioned that this crucial finding, the information passed on to the Government of
India in 1956, that particular file the Government of India claims has been destroyed.
Sir, this is a great tragedy. | think, there should have been an inquiry by now as to
what happened to that file. How did it disappear? That file and the Information
arrived even when the first committee was there. The Shah Nawaz Committee was
instituted for conducting an inquiry. At that point of time, that information arrived. It
was not passed on to the Shah Nawaz Committee and subsequently the file, it is
claimed, has been destroyed. | would request the Home Minister to kindly go into
this matter and find out how and why and under what circumstances was it
destroyed and what was the reason for the destruction of the file. Sir, in this
context, it is equally important to point out that, the Mukherjee Commission points
out that the British authorities have accepted that they have information on Subhas
Chandra Bose. They have said that there is a file which shall be opened in the year
2020. That is, 75 years after the disappearance of Netaji. There are various rules about
classified documents. The most secret, the highly classified documents are opened
only after 75 years. The British Government have said that that will be opened in 2020.
It was claimed and | heard the debate in the Lok Sabha in which it was claimed that
whatever letters the British have, in this regard, were passed on to India.

But, Sir, the Mukherjee Commission was asking for it, and was told this
cannot be passed on and the Government gave the reason that information
contained in these files if disclosed will affect relations with friendly-countries. | quote
again, "information contained in these files will affect relations with friendly
countries." Sir, this leads to further and even more serious doubts that: Did Netaji
actually succeed in his Mission to go to
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Russia? All evidence suggests that Netaji took the plane and persuaded Japanese
that they could at least ferry him to Manchuria from where he would proceed to
Russia. Now if that happened...(Interruptions)...

SHRI SHIVRAJ V. PAUL: Wil you yield for a minute?
...(Interruptions)... Now, you know Japan had fought against Russia or the Soviet
Union, Germany had fought a war against the Soviet Union. Why had Netaji from
Germany had gone to these South East Asian countries and in collaboration with
Japan? And even after this do you think he would have gone to Russia?

SHRI SHYAM BENEGAL: Sir, may | say something? The Azad Hind
Government had a legation in Omsk. Omsk is in Siberia, then a part of Soviet
Union. That is number one. Two, Soviet Union went to war with Japan only in the
last week before Japan surrendered. Until that time -this is one thing we do not
really know - whether the Azad Hind Government was actually recognised by the
Soviet Union or not. But there is no question about the fact that he left Taiwan, there
was no question that he headed towards that with General Shiddei who was
travelling with him. The real problem here is in terms of ambiguities that when General
Shiddei, he and Habibur Rahman were travelling in that aircraft, the important thing
is that when at Tahihoku Airport from that plane Salli, it was not a new plane, It
was a very old Japanese aircraft and one of its engines was already defective
and it started for Taiwan. All that sort of-thing is known, but the Important thing is
that when that aircraft was taking off crashed and that is what Habib's constant
testimony was until he died, he never changed the testimony. You can give alil
kinds of values to it, but, anyhow, it is all a sort of ambiguity of different kinds. But
the important thing is that you see that General Chiddai, which is not accepted by
Justice Mukherjee, but he actually died in that crash. But Chiddai's family has
said that he died in that crash. So, the fact is and Chiddai himself, we know, where
he was going. He was going to Manchuria, for what reason, to surrender the
Japanese forces to the Soviet army in Manchuria. That is what he was doing.
Thank you.

SHRI SHIVRAJ V. PATIL: Sir, it is very interesting because Shyam Benegalji
has done a lot of research and | watch his films not once but two-three times. After
this discussion was fixed, | watched it with more care and with a lot of interest.
There are two points which are nagging us.
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One, could he go to the Soviet Union because he was with Axis and not with
Alliance? That is one. Why did he not come to India after India became free?
These are the two points which are nagging us. | am not saying that wrong or
right. ...(Interruptions)...

SHRI S. S. AHLUWALIA (Jharkhand): At the time of transfer of power, an
agreement was signed between the Government of Britain and the then Government
of India that these papers would be kept secret for 30 years and these people would
become the criminal of wars of British, if they were caught within 30 years, then, they
should be handed over to the Government of Britain. So, these papers were never
disclosed.

SHRI SHIVRAJ V. PATIL: Pandit Jawaharlal Nehru donned the black
coat and gown and went to the Red Fort to defend...

SHRI S. S. AHLUWALIA:  That was INA for Shah Nawaz Khan.
...{Interruptions)...

SHRI CHANDAN MITRA: Sir, if | may continue, Mr. Vice-Chairman, Sir, |
think, this debate is throwing up some very, very interesting points. We have such
eminent experts who are here. Dr. Joshi has spoken with great detail with
authority and information. Dr. Barun Mukherjee has spoken. Mr.Shyam Benegal
has made an absolutely masterly film. | would like to make a recommendation that in
every school in this country that fim should be mandatorily shown. Shri Virendra
Bhatia was just saying how Netaji's memory has not been adequately reflected in our
books. But, today in an age of multi-media people will probably watch a film-'with far
greater interest than read a book. So, at least, this we should definitely do. But
that is only a diversion. So, the point | am trying to make is that there are some very,
very important avenues that remain to be explored. Now, the Mukherjee Commission
has established, although the Government does not accept it but, | think, the evidence
is conclusive that there was no air crash in Taihuku on 18™ August, 1945. We
should have had no difficulty in accepting this reality. Therefore, the point has been
made that the ashes at the Renkoji temple could not be that of Netaji Subhash
Chandra Bose. Anyway, DNA test is not possible because even if the bones had
survived as it is claimed when the body is cremated, the DNA does not survive the
burning and you cannot get a DNA as a conclusive result of that. So, it cannot be
done. So, in these circumstances, we believe, at least, | believe,
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that Government would have been well advised to accept the Mukherjee
Commission's Report and set the stage for further probe. Dr. Joshi, has said that
a Committee of Scholars could be set up to begin with. There could be further
inquiry into this. Further inquiry is needed as to what happened, where Netaji could
have gone. May be, the Terms of Reference could be defined separately. We can
request the British Government to specifically de-classify that file which they have said
they will open in 2020. This is a matter not so important for Britian. It is a matter,
which is very, very important to India. ...(Interruptions)... Without those official
requests it will never happen. Also the Mukherjee Commission went to Omsk and to
Irkutsk because in Omsk, as Shri Shyam Benegal has just pointed out there used to
be an INA legation. Now, the KGB archives could not be explored because the
Russians flatly refused the Mukherjee Commission's access to the KGB archives.
Now, this again has to be taken up and | say this again in the context of the same
thing - that information contained in these files, if they become public, will affect
relations with friendly country. Sir, are the friendly countries more important or
are the people of India more important? Is our history more important to us than
some collateral damage that may happen to relations with some countries more
important? Sir, a lot of people are just waiting to speak, | have made my points.
The only thing is, | would request the Government to approach this with an open
mind. It is not a political question. It is a question of our nationhood, it is a
matter of our pride, it is a matter of our tri-colour, the tri-colour that was hoisted at
Andaman and Nicobar Islands and in Manipur. In the interest of truth, in the interest
of re-discovering the heart and soul of the Indian freedom movement, the
Government must not close this chapter, keep it open, until we get the truthful
answer of what happened to Netaji Subhash Chandra Bose. | believe, the people of
this country will not rest quiet even if it takes three more generations to come to
that conclusion. Thank you.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, this debate should
have come much earlier as appeared in the list of business. But anyway, the very
purpose of participating in today's debate is that we wanted, the entire country
wanted to know the exact reason of Netaji's death, time, place, and whether it
was due to air crash or not. The truth should come out. It is also our duty, the hon.
Minister was asking, how to preserve the ideals and teachings of Netaji as best as
we can. Also, the further study of the entire Freedom Movement, the lives of many
martyrs is
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absolutely necessary because many truths have not yet come out. These teachings
should be taken to the young generation. The issue is not that whether Netaji is still
alive. If he would have been alive, this day his age would have been about 109
years. Because | am from West Bengal, fortunately | was in that Chair as a Mayor
for ten years. The Municipal Corporation of West Bengal had also produced a film
on the life of Netaji. We had also published one book and distributed it free to a
serious of primary students of West Bengal. Some said that Netaji was hiding.
Why will he be hiding? He was 'patriot of patriots'. | cannot authenticate it, but one
of the historians of Calcutta reminded me about one of the very wonderful
incidents of Netaji's life. But this is not an authenticated statement, | must say.
He said that one of the headmasters of a Corporation Primary School was a
freedom fighter. Netaji Subhash Chandra Bose was the Chief Executive Officer, not
the Mayor, at that time Desbandhu Chittaranjan was the mayor at that time.
Commissioner of Police of Calcutta wrote a letter to the Chief Executive Officer that
such and such Headmaster was in the terrorists’ movement; he was connected with
the terrorists' movement. | was told by that historian, who is the elder brother of
the present Education Minister of West Bengal, that Netaji immediately went to a
market and purchased a flower bouquet and went to the residence of the
headmaster and presented him the bouquet, and informed the Police Commissioner
that he had presented the bouquet to the headmaster.

Many committees and commissions have been constituted but the mystery
of Netaji's disappearance has not been solved. The real cause of his death has
not come to light. Netaji wanted a very secular India. He has mentioned about
his Ajad Hind Vahini that that was the real formation of Hindu-Muslim unity. The way
the Azad brigade was formed is a lesson for all of us.

Sir, with a direction from the High Court for a further inquiry into the
death of Netaji, the Union Government, after consulting the Chief Justice of Supreme
Court, appointed Justice Mukherjee to inquire into the matter. The Legislative
Assembly of West Bengal took a unanimous decision and requested for a further
inquiry.

Sir, it took a long six-and-a-half years to complete the job.. It is also a
fact that the Union Government did not cooperate with the
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Commissions, with the earlier commissions as well as the present one, to
complete the job at the earliest.

It took one year to have an office. | remember, the West Bengal
Government took the initiative, and one of its Ministers vacated his own office
for locating the Commission's office. That was the situation. A liaison office in
Delhi was set up after a lapse of another two years. This was the attitude of
the Government.

Sir, the former Prime Minister declared, on the floor of the House, on
05.038.1952 that the Report submitted to him by Mr. S.A. Ayer; the former
Information and Broadcasting Minister of the Provincial Government of Aiad
Hind, had to be taken as authentic. But, it has come to light that Ayer's visit to
Japan was by no means official. And the Report was not prepared following
the official order. So, an unofficial inquiry was authenticated by the former
Prime Minister. On the other hand, the story of the alleged air crash and the
authenticity of Mr. Ayer's report was never sought to be examined. Ayer in his
book, "Unto him a witness" which was submitted to Khosla Commission
stated, categorically, that it was he who drafted the Domain Despatch on the
basis of which Reuters circulated the alleged death news. He has further
stated that without visiting the alleged spot of the air crash, and without
meeting Habibur Rahman, he drafted the Despatch on the basis of information
he gathered from some Japanese officers. Thus he had no personal
knowledge of the alleged incident. Shri Shah Nawaz Committee too, without
visiting the alleged spot, gave its verdict that Netaji Bose died in an alleged air
crash on 18.08.1945. The Government of India also accepted that.

Shri Habibur Rahman, who was also an eye witness, also made
contradictory statements. According to Rahman, the dead body cremated on
20.08.1945 was stated to be that of Ichiro Okura. But, according to the
Municipal Certificate, cremation took place on 22.08.1945. The Cremation
Certificate mentions Ichiro Okura died on 19™ August, 1945 and not on 18",
According to Habibur Rahman, the cremation took place in Taipei, but
according to other information, the body was flown to Tokyo. There was a
story that Dr. Yoshimi treated Netaji before his death. But Dr. Yoshimi
confessed before the Justice Mukherjee Commission that he never saw Netaji
and he could not identify the one whom he had allegedly treated as Netaji.
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It was reported that Justice Mukherjee asked Dr. Yoshimi, "Did he
issue Death Certificate in the name of Netaji Subash Chandra Bose?" He
replied, "No. | issued the Certificate in the name of Ichiro Okura." But when
Justice Mukherjee showed the Death Certificate in the name of Netaji Subash
Chandra Bose, signed in 1988, i.e., 43 years after his reported death in 1945,
Dr. Yoshimi said one India and a Japanese came to him and asked for a
certificate after 43 years in the name of Netaji Subash Chandra Bose. All
these things are very serious and require further scrutiny.

The statement of former Prime Minister, Morarji Desai, has been
referred to here. | do not want to go into the details of that. But, it is
gathered, he also expressed his doubt about the correctness of the
conclusions reached in the two reports, namely, the Shah Nawaz Committee
and the Khosla Commission. Anyway, Sir, the truth has not come out. This is
a fact. It is an undoubted fact that Governments did not play their role to
unearth the truth and did not cooperate with the Commission also. Sir, we
demand from the Government that all reports, so far submitted, including the
recent one, be studied further in depth. Experts and knowledgeable
Members  of Parliament should be consulted to arrive at a final reliable
conclusion.

Finally, I would like to conclude by saying that Netaji is no more. But
his great ideals of secularism, and his thought of economic
development of the country should reach the nation, particularly, the
younger generation of this country.

This is a very important thing. Netaji's corner can be set up in the
Library Hall and the Government should take up steps that | have mentioned,
so that his teachings can be spread among the people of this country,
particularly, among the younger generation of this country.

With these two demands, namely, examination of all the reports
submitted so far and setting up of a library in the memory of Netaji Subhash
Chandra Bose, | conclude my speech. Thank you, Sir.

SHRI SHYAM BENEGAL : Sir, thank you very much for giving me
this opportunity.

Sir, | made a film called, 'Netaji Subhas - the forgotten hero'.
The reason for calling him the forgotten hero was this. It wasn't my choice
because | had called him the Last Hero; | don't believe we have created a

382



[24 August, 2006] RAJYA SABHA

greater hero than him since that time; but, unfortunately, in many parts of
India, it was found - the market researchers found - that the memory of Netaji
was very dim among the younger generations. That was the reason why we
changed the title and called him the forgotten hero. Now, while making that
film, we researched the subject for several years and the only reason | could
not myself give any kind of definitive answer at the end at what happened to
Netaji was mainly because Justice Mukherjee Commission was in progress.
And, also for every document, there would always be something else that
would bring in some kind of ambiguity. But one thing is certain that if you look
at some areas, for instance, particularly, related to his disappearance, then,
nobody can doubt the fact that he left Saigon. Nobody can doubt the fact that
he was travelling with General Shidei. Nobody can doubt the fact that Col.
Habibur Rehman was travelling with him on that plane. And, we also know
that the aircraft was an old Japanese aircraft, called Sally. This was two days
after Japan had surrendered. On 15" of August, 1945 Japan had
surrendered. There was no Government in place in Taiwan, which was called
Formosa at that time, and there were really no records. When Mrs. Krishna
Bose - it was discovered at that time - went to Taiwan recently, and when she
asked about the crash, they said that they did not know. Nobody categorically
said that there was no crash. Because they did not know as there were no
documents, and the same answer was given even to the Justice Mukherjee
Commission. It is a question of how you deduce this whole business. To say
there was no crash is a deduction. Nobody knows whether there was a crash
or there was no crash because there is no information about it. But many
scholars, -- | mean, Professor Leonard Gordon who, probably, has written one
of the most scholarly books on both, Sarat Bose and Netaji Subhas Chandra
Bose, worked on it for twenty years before he brought out his book called
'Brothers against the Raj'. - interviewed several survivors of the air crash.
And, among them, was also Dr. Yoshimi, whom he interviewed in 1979. The
interview that Justice Mukherjee had with him was very recently, just three or
four years ago. Now, see the difference. Dr. Yoshimi was a very old man
when Justice Mukherjee interviewed him. | remember when | went to Japan in
the year 1998, | met several officers, several people who were associated
with Netaji at that time. One of them was his interpreter Kunizuka. He told me
that there was a crash. Now, | do not know. He said that there was a crash
and there was no question of his being alive. Now, | had - who is now
unfortunately deceased - an uncle of mine who happened to be a fifteen year
old boy who was sent by Netaji
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to the Japanese Imperial Military Academy in Tokyo in 1943-44 to be trained as a
fighter pilot. He was in Tokyo and was among those who received the casket
containing the ashes and travelled to Renkoji Temple with it.

Now, he was there in 1945, towards the end of August. This was before the
American Army actually took charge of the Palace. As you may be knowing, when
General MacArthur singed the Surrender Document, he did not send the American
Army either to Japan or to any of the territories that Japan held at the time, which
also had Taiwan. So, the question does not arise about any Government having
been in place; there was no government in place.

Sir, to me, it appears to be a fruitless exercise. Let scholars do their
work. According to me, scholars must continue to do their work, as they will.
When | was making my film, | remember, | was in Germany, several wonderful
new facts about Netaji's life in Germany came up; there was a book written by a
young German scholar, Hans Kuhlman. He had just published that book; he came to
see me on the location where | was shooting, in Berlin, and gave me certain
details. Then, there was another book; when there was a certain amount of television
coverage about the fim that | was shooting, there was an Austrian, Oscar Pelinka,
who had written a book; this was in 2003.

Now, work gets carried on like this. | personally don't believe that too
much is going to be served by speculating, because sooner or later, these facts
will come out. We are not quite sure how it will happen, but it will happen. | do not
think anything is going to be served by thinking in terms of conspiracy theories. But,
frankly speaking, | personally believe that we should celebrate Netaji's life, and if we
don't do that and continue to start thinking about whether there was a conspiracy
against him, | think we will never be able to appreciate this great man's work for this
country. Look at the things that he did. He started the first Indian National Army,
consisting of Indians, in different parts of the world, who were not in India. He got
them mobilised; he created an army. He created a Provisional Government of Azad
Hind. And let us also not forget that Azad Hind Government actually had land
from which they ruled, which was the Andaman & Nicobar Islands; he called it the
'Shaheed and Swargj Islands'. | would eamestly appeal to the Government of India to
call the Andaman & Nicobar Islands Shaheed and Swaraj Islands, because | think,
that will do more for the memory of Netaji than anything else.
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Another thing, for instance, is, the term Jai Hind, as a greeting, came
from the Azad Hind Provisional Government. Jana Gana Mana was his
National Anthem for this Provisional Government, not only in South-East Asia
but also in Germany. Unfortunately, he did not have a good person to
translate it. He translated it into Hindustani; that was done by Abid Hasan,
who was not particularly a literary person. Siill, it is something quite
extraordinary that that is what we, as independent India, chose for ourselves.

If you look at the other things that happened, the Planning
Committee, which eventually found its position as the Planning Commission in
free India, was his doing, in 1938, when he was the President of the
Congress. There are so many things that we have taken from this incredible
person. That is one aspect.

Then, Sir, there are other aspects. At the end of the Second World
War, India was his constituency; nobody can argue on that, because it is a
fact. It was a constituency; at the beginning of 1946, Wavell received a
communication from Clement Attlee, when Attlee became the Prime Minister
of Britain -- the Simla talks were collapsing at the time -- where he had said,
'what would happen if Gandhiji decided to start another Quit India movement
at this time?' Would the Indian Army under the British actually fight against
these people who would be carrying on the Civil Disobedience Movement, as
the same Army had done so in 1942, particularly in places like Balia? The
answer given by the C-in-C Auchinleck was, 'perhaps not'. Why did he say
that? When the Indian Army experienced the INA fighting against them on the
Burrrta front, it was an extraordinary phenomenon. Because one side was
saying that we are fighting for our motherland, who are you fighting for? And
this led to disaffection among the de-mobbed soldiers of the British Indian
Army. When they went back to villages from where they came, they talked
about this extraordinary Army that was fighting for the independence of the
country. Why is this not known? Why are we not celebrating this extraordinary
thing? These are the things we have not done, and it is high time we did it.
And, to start with, | would suggest that we call Andaman and Nicobar islands
as "Shaheed and Swargj". To start with, | think that this is the first thing that
should be done. Then, of course, | would be very happy, as | have spoken
earlier, if the film that | have made could be shown to the younger generation,
whenever it is possible. | have also done it. | am sorry, | should not be selling
this idea, but | have done it as six-hour television series which
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includes childhood and youth of Netav'. Anyway, thank you, very much, Sir. |
have no more to say. | think, as far as the question of disappearance of
Neta/7 is concerned, it would be much better if we celebrate his life than
worried about his death because, whether anybody likes it or not, a man has
to die and he died. But the important thing is, scholars will continue to do their
work and they will find, sooner or later, how he passed away. Thank you.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Maybe we should
have this movie screened here for parliamentarians too.

SHRI SHYAM BENEGAL: Definitely, Sir.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): In the winter
session, we should propose this. Shri Abani Roy. Not present. Hon. Home
Minister.

SHRI SHIVRAJ V. PATH: Sir, | seek your permission to read out my
statement. At the same time, | would be ...//nterruptions)...

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, | would
like to say something. As a Congressman, | respect fully Neta/7. | heard Dr.
Murli Manohar Joshi. Now, | would like to seek clarifications from the hon.
Minister when he will be making his statement. This Commission was notified
on 14" May, 1999 and the report was filed on 8" November, 2005. It means,
between this period, that is, about five years, the BJP's Government was
there. Dr. Murli Manohar Joshi 94 was the Cabinet Minister then. But when we
read the Report, we find everywhere that the affidavit was given by the then
Government officials saying that they don't have any records to show. Even |
can read one portion on page No.17. | quote, "The Ministry of External Affairs,
in reply, wrote a letter on December 18, 2001 wherein they stated that they did
check the records available in their Ministry but could not locate any document
referred to in the former Prime Minister's statement. This was followed by an
affidavit filed by Shri Jayant Prasad, a Joint Secretary of that office wherein a
sweeping statement was made indicating that no such document was
available with them. The other Department with which the Commission
corresponded in this regard was the Cabinet Secretariat and an affidavit was
filed by a Joint Secretary in the Research and Analysis Wing at their
Secretariat stating, infer alia, that there were no records relating to the
statement of the late Prime Minister made on the floor of the Parliament on
August 28, 1978."
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In the same way, every report will show, in 2000, 2001, 2003, everywhere,
the status report reveals, "The reports, particular documents as called for from the
Ministry of Home Affairs are still awaited." This was the cooperation given by the BJP
Government for five years. They had not at all given even a single document. They
had not taken any step. Even there is a letter for the External Affairs Ministry to the
British Government. There also, they did not take up any issue. They did not take
any pain to find out what had happened in between. Therefore, this is only a thing
where the Commission cannot go further. The Commission starts the report saying
that already there are sufficient reports, commission reports, enquiry reports were
there. Nothing more than that. Even though we are not sitting as an Appellate Court,
we want to go through the earlier Report and give our Report. This is only
resurrection of the same thing just for satisfaction of the political consumption, and
nothing more than that. Therefore, | feel, Sir, that this Report need not be taken as it is
and the Government has taken a correct step of ignoring this report and coming
forward with the earlier report as the first one. Therefore, | submit that a national
hero should be worshipped as it is. As our earlier speakers have said, history should
be imbibed by all youth. Coming generation should remember him. Only to that
extent, the hero should be worshipped.

3t FEARTIV qIRISST): WR,I8 b $4 8% I8 § ? R 9 9T B
DR - 5 HHIT & A1 YR T&1 fbar, fbr Y peiterd =1 Rl a1 <1 |t wHier o
Si RUIE <1 2,99 31 39 TRBR B TV I H FEl AGAeT 8 ?

SHRI SHYAM BENEGAL : The Indian Political Inteligence (IPI), that is,
British Foreign Office, has certain files. Of those files, there is a file L/P&J/12/217.
These are the three sets of files that exist. Some documents from them are
missing. The rest of them were opened up in 1997. In that, there was one particular
document by certain Colonel Figgish, who happened to be working for the British
Military Intelligence. He had done a report in 1946 about the crash in Taihoku.
Now, there is a zerox copy of that, but the original does not exist. And, there are
several papers there which may be fruitful for the Government of India to find out
these particular files which are with the British Government and these are the only files
that they have not opened up regarding Netaji, which exist with the British
Government.

SHRI SHIVRAJ V. PATIL: Sir, | would, at the beginning itself, thank the hon.
Members for having made good suggestions with respect to what can be done to
respect the memory of Subhash Chandra Bose, for
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participating in this debate and for remaining in the House to hear the reply.
Sir, | seek your permission to read out the speech, the statement which | have
made. Then, | will deal with some of the points which have been made by the
hon. Members here separately.

Shri Jawaharlal Nehru, Shri Subhash Chandra Bose, Shri Abul
Kalam Azad, Shri Babasaheb Ambedkar, Shri Jaiprakash Narayan, were few
young leaders of the people who were most respected by one and all in the
country and who led the freedom movement with great courage and
confidence. And, most of them contributed towards the development of the
country later on.

Modern history of India cannot be written without mentioning the
contribution of men like them towards the cause of freedom struggle and our
country's development. They were the men of vision and indomitable courage
who knew the country and the world and the potential the people of India had.

Their memories inspire the people of India and would keep doing so
for many, many years to come. If we forget them, or if we cease to remember
as to how they worked, struggled and built the freedom movement, we would
become weaker and poorer, and lose our capacity to face the challenges of
the present and the future.

On the eve of attainment of freedom, Netaji Subhash Chandra Bose
was not in Delhi on the scene and we were deprived of his support for the
construction and building of our future. Mahatma Gandhi was also not in Delhi.
He was at Naokali on the day on which the tricolour was hoisted at the rampart
of Red Fort. We should know in clear terms as to .how their memories can be
respected and as io how their spirit and vision can be used to build our future.
We may be able to do it better by avoiding controversies and emphasizing on
the positive aspects of their and our lives. Unfortunately, there arose a
controversy about the existence or otherwise of Netaji Subhash Chandra Bose
and his whereabouts, and, that controversy has not been fully settled and
allowed to disappear. He gave a clarion call to his fellow patriots to march
towards Delhi to hoist the national flag on the rampart of the Red Fort. Had he
come on the eve of independence, he would have been welcomed with open
arms by millions and millions of the people in India. When he did not come
after the Second World War was concluded, and when the country was
emancipated, the people were disappointed. Against their wishes, they began
to think that he
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would not have been alive. Otherwise, he could not have resisted s'lis desire
to come to his dear motherland on the fulfilment of his dre3rn of (reecbm for
his country.

Sir, | have been asking a question. | ask that question today also. If
he were alive, what made him stay away from the country? Why did he not
come, if he were alive? That is a question, which is nagging us. They wish that
he were alive, the people wish that he were alive and fear that be might have
breathed his last. That was why there was hesitation in the minds of his kith
and kin at that time. Even today, there is no one opinion expressed by the
members of his own family. Some members hold that he died in the crash and
some members hold that he did not die in the crash, and, the countrymen
made the Government of the time to constitute a three-men committee to find
out the truth about his existence and inform the country. The committee
consisted of a person who was in the INA, his own brother and a senior
administrator. The committee was constituted in 1956. The committee gave
the report after examining the witnesses and the evidence available in the
country and outside the country.

The majority in the Committee came to the conclusion that he was no
more and he died in the plane crash and his ashes were kept in the Renkoji
Temple in Tokyo. In fact, initially, ail the members, one of whom was his
brother, had come to the conclusion which was in line with the majority report,
without any dissenting view on the same. However, later on -- and, may be
because his brother's affection did not allow him to hold that the disappeared
relation of his was no more, or, may be the people in the country were
unwilling to think that ha had died -- under pressure of his own emotional
inclination, or, of the peopta around him, he changed his view and gave a
dissenting view. However, the facts relating to the incident and inquiry and the
initial view and later the dissenting view did convoy the conclusion which was
acceptable. However, which became, later on, not readily acceptable,
convincing though it was. The most important thing with respect to the first
Committee was, Sir, his own brother had come to the conclusion that he had
died; his own brother had come to the conclusion that he had died. If he had
struck to that view, the report given by the Shah Nawaj Committee would have
been a unanimous report. But, later on, he changed and gave the dissenting
opinion. Now, this fact should be, in clear terms, understood by us. This
inquiry held was closer to the date of incident. Let us understand why this
report of the first inquiry committee should be accepted. And. these are the
renvrt->  Th<? 'M..tv held was
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closer to the date of incident than the inquiries held later on. The evidence given by
the witnesses could have been more reliable and independent, because they were
closer in time to the incident. There was not valid reason for the witnesses to
depose falsely and incorrectly. Shyam Benega” has said that Habibur Rahman was
with him. What was the reason for him to depose falsely and say that he died in the
plane crash; | was with him; | sustained burn injuries? Why? What was the reason for
him to say that? In matters of such enquiries, there was no valid reason for the
witnesses to depose falsely and incorrectly. In matters of such inquiries, oral
evidence, given by the withesses, and more so the eyewitnesses, is equally, or, on
occasions, more reliable than the documentary evidence. When murder takes
place, when accidents take place, there are no documents written. Documents are
valid in civil matters, when you have time to sit together and write the documents,
agreements, or, write the khakas, or, write the office files. Those kinds of things are
relevant in civil matters, not in criminal matters or in matters of this nature. You shall
have to depend on the oral evidence, and, moreover, there are other facts also which
have to be taken into consideration. The accident had taken place in the war
time, immediately after the war was over, on i8" of August, 1945. The accident had
taken place in the war time. After the war was over, the governments in the country of
accident and the neighbouring countries were changed. They were not the same
governments which were ruling those territories when the war was going on, or,
before the war was concluded. The documents relevant to the incidents and the
things related to it could not have been safely preserved or stored, or, could have
been destroyed, or, burnt in the accident. Now, the third Commission's Report says
that there were no documents relating to the plane, the pilot's documents. How
could those kinds of documents be available?

If the accident had taken place and the plane was burnt to ashes, how
could those kinds of documents be available? Some people are insisting that
those documents were not available, but not paying attention to the fact that the
Governments had changed, that was a war time, and are depending on
document and not depending on a person who was actually with him. He was the
eyewitness. He himself was burnt. He did not live in India. He lived in a foreign
country. He came here and gave the evidence. Why his oral evidence, eyewitness's
evidence, should not be accepted? Why are they insisting on the documentary
evidence? It could not have been found or it could not have been preserved
because the war was going on .and the Government had changed. These facts
have to be
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borne in mind as to why the Report given by the Shah Commission, is more
acceptable. The Report given by the Khosla Commission is mor; acceptable
than the Report given by the Mukherjee Commission. This has to be borne in
mind. Good lawyers are sitting here. They would understand and appreciate
this fact that in all murder cases or in all accident cases, it is the oral evidence,
which is more important, because oral documents are not written there. They
are not available there. This fact should not be lost sight of. Absence of those,
documents could not weigh heavily against the availability of the oral
evidence, given by the unbiased eyewitnesses and others. However, Rahman
falsely deposed before the Committee or the Commission, because he
deposed before the Committee as well as the Commission. Therefore, if would
not be judicially prudent to attach less importance to the findings given by the
Shahnawaz Committee. The findings given were not inconclusive. The
findings given by the Committee were not inconclusive. They were
unambiguous, clear, and convincing. It is not easy to disbelieve the findings
and brush them aside, and in their place, to accept the findings given in an
Inquiry Report which took place nearly 50 years later and which was not
conclusive -Mukherjee Commission's Report was not' conclusive - and
according to which, no definite finding could be pronounced in the matter of
inquiry. We have a Committee Report which is conclusive and unambiguous.
You have another Commission's Report, which is not conclusive. It says, and |
am going to quote what he has said in the Report while giving the finding. He
himself says that it is not possible to say where he lived and how he died. Now
if he says that, what is it that you are asking us to accept and not reject? He
himself is saying that he is not in a position to say how he died, and where he
lived, and you are asking me to accept that. ...(Interruptions)...

DR. MURLI MANOHAR JOSHI; But he says categorically that he did
not die on 18" August 1945. ...interruptions)... That was very clear.
...interruptions)...

SHRI SHIVRAJ V. PATIL: | am going to sit here to reply. | am asking
if the Mukherjee Commission's Report says that he is not in a position to
pronounce as to how he died and where he lived, what do you expect me to
accept? ...(Interruptions)... | am coming to all the issues he has raised, and |
am coming to the findings, which he has given on these issues. Let us go
one by one.
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The finding of the Shah Nawaz Committee convinced many, and it
seems, for reasons known to them, failed to convince a few. Even at that time,
they had expressed their doubts. The fact that inquiries made by an Indian
journalist, an American, and a British, which were of the same kind, also did
not find favour with the few persons, who had doubts, about the finding. It
seems that majority of the population in the country did not share those
doubts. Majority of the people in the country did not share those doubts and
\v;.e inclined to think that the great leader was no more in his physical form in
the world. The Khosla Commission was constituted to look into the matter
again. It was done to remove the doubts entertained by a few citizens. The
Commission was headed by a Judge. It was said that Shahnawaz Khan was a
member of the Congress Party, close to some of the leaders of the Congress
Party, but, Khosla was a Judge and he was appointed, he was an independent
person. It was to remove the doubts entertained by a few citizens. The
commission was headed by a Judge and had to function under the Inquiry
Commission Act. Shahnawaz was a Committee, but this was a commission
which had to work and function under the Inquiry Commission Act. It went to
the country where the accident took place. Now, one of the points raised is
that Shahnawaz Committee could not go to the place where the accident had
taken place, but, Khosla Commission could go, they could go to that place and
they could find out. It went to the country where the accident took place, to the
country where the ashes were kept and examined the witnesses who were
available at that time. Legal acumen to assess the validity and reliability of the
evidence given by the witnesses and the evidence produced certainly was
used by the Commission. The Report given was unambiguous. It was more
unambiguous and conclusive. A few lines of it can be quoted to point out the
nature of the report and this is what Justice Khosla says in the report, *I,
therefore, find it proved beyond all reasonable doubt." This is what a
Commission appointed under the Inquiry Commission Act said. A person who
has the acumen to evaluate the evidence produced before him, oral as well as
documentary, a person who is trained to judge, is saying this, "I, therefore, find
it proved beyond all reasonable doubt that Bose travelled in a Japanese
bomber from Touraine to Taihoku on the morning of
18" August, 1945 ..... The plane crashed to the ground, broke into two parts
and caught fire. In this fire, the pilot and General Shidei died instantaneously;
and of the other men on board, co-pilot died later and Bose also succumbed
to his burn injuries during the course of the following night. His body was
cremated and ashes were taken to Tokyo." |am
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quoting this from page number 49, para 4.129. Now, this is the kind of report.
He is giving his judgement in an unambiguous term. Now, should we accept
such a judgement or should we accept a judgement which says that | am not
in a position to tell you what actually happened? What is it that you are
expecting us to accept? The question before us is: Why a report of this nature
should be discarded in favour of a report which is of inconclusive nature?
There was no reason for the Khosla Commission to arrive at a wrong
conclusion. There was no reason for the witnesses to depose falsely. If all
facts are borne in mind, it would be easier to rely upon this report than any
other report of inconclusive nature. It is argued that in 1978, the then Prime
Minister of India expressed his doubts about the reliability of the findings given
in the two inquiries held. | respect Shri Morarji Desai very much. He is not
with us today.

But, then, political facts also had to be borne in mind when he made
the statement. It is said that he had doubted the reliability in view of the
documents available in the office of the Government. No dates, no names, no
numbers to identify the said files were given, which could help to find out the
documents mentioned by the then Prime Minister. They could not have been
found out in the offices if particulars about them were not provided. The fact,
that the then Prime Minister had formed the Government by defeating the
Government which was in power when the two inquiries were conducted,
cannot be brushed aside, to come to the conclusion that his statement could
have been motivated, not by reasons of law, but by reasons political. The two
previous Prime Ministers had got two inquiries conducted to find out the facts
and in a way, accepted the reports of the inquiries. The third Prime Minister
had expressed doubt about the facts held proved, but had not constituted
another inquiry which he could have done without any difficulty, as it was
done about 20 years later.

If he had really doubted, he could have constituted an inquiry. But he
did not do that.

The third inquiry was ordered in the period of the previous
Government, and a judge of the Supreme Court was given the responsibility
to discover facts. This inquiry was expected to do its job in six months' time.
Initially, only six months were given. Six months were given, but this inquiry
continued for six years! And the Government did not say that you would not
get any time. In fact, the rumours were spread that the Government was
asking them to see that the report was given. We did say to them, "Look, if
you have been there for six years, please expedite the
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matter." But nothing more than that. And | had personally told many of my
friends, who wanted that the Inquiry Commission should be given more time
so that the justice was done, that time would be given to them, as much time
as they wanted to be given to them. And we were willing to give the time.
There was no question of asking them to conclude the inquiry without
completing the inquiry. There was no question. And we did that. It completed
its task in six years' time. The Commission could have asked for the
documents from the Government, which had brought it into existence. This
point was made by Mr. Natchiappan very, very clearly, for how many years the
previous Government was there. It were they who had appointed the
Commission, and if they were depending on the statement given by Mr.
Morarji Desai, that there were documents with the Government on the basis of
which a conclusion could be drawn that he had not died in the plane crash,
what was the difficulty in asking for those documents from that Government?
And they were there for a pretty long time; for nearly six years or five years,
they were there. This could have been done, but they had not done. But to say
that you have not given these documents, to which a reference was made by
Mr. Morarji Desai is not correct. | am not finding fault with them because It
would not have been possible for them because no numbers were given, no
names were given, and if it had been possible, they could have definitely given
those documents to the Commission. But if there are no documents, if there
are no specifications about the documents that were given, to expect the
Government to find out the documents which were not in existence and to give
them to the Commission is very, very difficult. It could not have been done.
And it was, naturally, not done by Mr. Morarji Desai himself, by the previous
Government. And now to say that this Government failed to give the
documents is not being just to this Government. And | would simply say these
things with respect to this. The Commission could have asked for the
documents from the Government, which had brought it into existence. Enough
time was available for it to get the necessary documents. Nearly more than
four years were at its disposal. Why the documents were not got from the
previous Government? Could it be explained in a convincing manner? | think,
it cannot be done.

On the following points, the Commission had to give its findings. And
what are those points? Whether Netaji Subhas Chandra Bose is dead or alive;
if he is dead, where he died; whether he died in a plan crash, as alleged.

394



[24 August, 2006] RAJYA SABHA

The third point is whether the ashes in the Japanese temple are the
ashes of Netaji. The fourth point is whether he has died in any other manner
at any other place and if so, when and how. On this point he has said, "l can't
say anything". This is the most crucial point. The fifth point is, if he is alive, in
respect of his whereabouts. The findings given are as follows: One, Netaji
Subhas Chandra Bose is dead; two, he did not die in the plane crash as
alleged; third, the ashes in the Japanese temple are not of Netaji; fourth, in
the absence of any clinching evidence, a positive answer can't be given. In
the absence of clinching evidence, you want me to accept this kind of findings
given by this Commission! ... (Interruptions)...

DR. BARUN MUKHERJEE; That is in respect of the fourth point.
...(Interruptions)...

SHRI SHIVRAJ V. PATIL; Sir, this is the fourth point. This is the
most important point. ...(Interruptions)...

DR. BARUN MUKHERJEE: What are the findings on the first three
points? We are only saying that you accept the findings of the Commission on
the first three points. ...(Interruptions)...

SHRI SHIVRAJ V. PATIL: You may ask for anything. It is a
different issue, whether to accept what you are asking. | am commenting on
what the Judge has said. The comment is that the Judge is not sure as to
what has happened to him.  And you want me to accept that! (Interruptions)

DR. MURLI MANOHAR JOSHI: No, not that. He has also stated that
he did not die in the plane crash. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Mr. Minister, may |
suggest one thing? You finish your reply, and then they can seek
clarifications. Otherwise, it 8 will never end.

SHRI SHIVRAJ V. PATIL: What | am saying is that in the absence of
clinching evidence, a positive answer cannot be given. To what? To the
question whether he has died in any other manner. Now, the Judge says that
he has not died in the plane crash. What is the Judge saying? He says, "I
can't say in what manner he has died". Six years' time was given. More time
could have been given to him. He was allowed to travel to any country. He did
travel to many countries. All assistance, which could have been given, was
given to him. After that he comes to a conclusion. What is the conclusion? On
an issue, which is of great importance, whether he
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has died in any manner at any other place and if so, when and how, "in the
absence of clinching evidence, a positive answer can't be given". You expect
us to accept this finding! And you find fault with us! If it is not for political
reasons, for what it is?

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): I think, most of the
points are very well covered by the Minister.

DR. MURLI MANOHAR JOSHI: The reason is that from the findings
of the Inquiry Commission you are trying to confuse the issue.

SHRI SHIVRAJ V. PATIL: | will answer all your questions. You
please jot down and ask me after | complete my reply.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): | think the hon.
Minister has already covered all the points at length.

SHRI SHIVRAJ V. PATIL: The answer to the fifth point is that the
answer is already given in (1) above, that is about his death. The findings on
point No.4 are conclusive. Therefore, it is not possible to rely upon other
findings also. The findings given in the previous reports ar<» conclusive and
hence more reliable. Therefore, the question is: Why should not the previous
findings be preferred and why should the third finding be preferred? | am
asking the question. There were one Committee and one Commission; reports
were given; two Prime Ministers had accepted them. They were conclusive
and you suggest that they should not be accepted, and you are asking us to
accept the report of the third Commission.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Mr. Minister, you
have already mentioned that.

SHRI SHIVRAJ V. PATIL: Sir, | am trying to convey that these are
the two reasons. When we have given these reasons, they may not be
reported in the newspapers tomorrow. Then, you would say that these points
were raised and they were not replied to. You are making an allegation that we
have simply said that we reject this report. It is not lake that. We could not have
written a report like the Commission report again saying why this is accepted.
Necessary comments have been made on that and they are part of the file. But
all those things have been raised in the arguments. The findings in the
previous reports are not conclusive and hence more reliable. The Government
has preferred the findings of the two previous inquiries and not the third finding
because it is inconclusive and not definite. | think the Government has not
done any mistake or wrong in
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doing so. The Government was criticised for having delayed the submission of the
Action Taken Report. | am leaving that point.

It was also said that no cogent reasons were given for having not accepted
the report, and for having rejected it. The reasons were given. The only thing is
that they were not reported full*. The reasons are given fully on this occasion,
when all aspects relating to the report, and its comparison with other two reports,
are done. | do not know if all the points given in the discussion today would be
reported or not. If they are not reported, allegations can be made that no valid
reasons were advanced even in the debate on the subject. Two or three columns
in a newspaper, or a few seconds visual on the T.V., cannot cover all the valid points
and all the cogent arguments made by the hon. Members and those made in reply to
the points made by the Members. Lacunae in reporting could generate mistaken
perception and misunderstanding. Netaji Subhas Chandra Bose was the darling of
the masses and more revered by the Congressmen and patriots cf all shades and
opinions. Whenever doubts were raised about his whereabouts and existence,
steps were taken to find out the facts; not once, but three times. And all the help
and assistance was provided to unravel the factual position. In view of these facts,
should we hold that no steps were taken to know if he were alive or dead? The
Government had decided to confer the Bharat Ratna on him, posthumously to
revere his memory. If a person is not found to be alive for seven years, generally,
he is supposed to be dead by law. This fact should have been borne in mind while
objecting to the conferment of the highest award in the country. The reports given
could also have been borne in mind. But that was not done. Why? This should not
be explained. Comments can be given. But | do not want to enter into a dispute
of this nature, and we leave this issue to the people to decide. Sir, the
Government wanted to confer Bharat Ratna on Netaji, but it was refused. These
statues and portraits put up in Parliament and other official buildings are indications
of the desire to respect and perpetuate his memory. He is always mentioned in a very
respectful manner. All the leaders pay obeisance to his memory and try to put his
view and opinion in practice to strengthen the country and develop our people. The
concept of planning was very near and dear to him. That was adopted to build our
country's infrastructure and industry, trade and agriculture, science and
technology. Now, they ask me: Why was it not mentioned in the 'Discovery of India'?
There were many people who had struggled, and all names were not mentioned in the
books written by Pandit Jawaharlal Nehru. But the 'act is that he was the
President of the
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Congress Party. He was responsible for floating this concept and getting this
concept ultimately accepted, it didn't remain there. It became a part of the
Constitution. Not only that; when Pandit Jawaharlal Nehru found that this
concept was not clearly accepted, by an administrative order, he appointed the
Planning Commission, and the concept of planning was accepted. What more
can be done to respect the memory of Subhas Chandra Bose than accepting
the concept of planning and then adopting it, and not only adopting it, but
acting upon it for these days? Anything more than this required to be done will
be done, and that is why, | have been asking, "Tell us what more can be
done?" Sir, certain good suggestions have come, and | assure you that all
these good suggestions which have been given will be acted upon, and
anything more suggested to us later on, will also be acted upon. But don't
allege that we are not doing it. Don't do that. He was for democracy, social,
economic and cultural justice for one and all. These principles have been
incorporated in the basic law of the country and in the policy of the
Government. If these are not the ways to pay homage...{Interruptions)... Your
smiling disturbs me, Sir.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): | am smiling
because Shri Ahluwaliaji is satisfied with the reply...

SHRI SHIVRAJ V. PATIL: | think you are not satisfied with the reply.
That is why you are smiling. ...interruptions)...

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): | think he is
satisfied with the reply...i/nterruptions). | think the hon. Minister has covered
each and every point. ...i/nterruptions)...

it FerToT FAst: 3T HET AP &F T ART F G, .(FALH)...

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): But, he has not
finished it. ...(Interruptions)... After he is through.

SHRI SHIVRAJ V. PATIL: This is a Commission which has worked
for six years. This is an issue which has been kept alive for 60 years. This is
an issue which has been taken up at the fag end of the Session, and all hon.
Members have been very kind to sit here. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): And they are all
listening to you carefully.

SHRI SHIVRAJ V. PATIL: Yes. But, if some friend of mine smiles in a
particular manner, it disturbs the speaker.
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SHRI S.S. AHLUWALIA: That is not fair.

SHRI SHIVRAJ V. PATIL: Yes, that is not fair. You can laugh at
other friends; or with them, if not at them.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): To see a smile on
Mr. Ahiuwalia's face itself is satisfactory. ...(Interruptions)...

SHRI SHIVRAJ V. PATIL: ...so, what can be done? There are some
suggestions which have been made, which can be accepted. | have seen
Shyam Benegalji's film. It has come out very well. It was suggested that it
should be shown to the children. | would say that it should be shown to the
politicians because of how the role he has played of Subhas Chandra Bose in
the film. Now, it is said that when Chhatrapati Shivajf Maharaj died, Ramdas
Swami had adopted the lines from the Gita, and told his son, 'you please
remember how Chhatrapati Shivaji Maharaj used to speak, used to make
friendship, used to walk, used to sit, used to decide, used to work. Now, these
are the shidpradnyas qualities mentioned in the Gita. They were adopted in
different ...(Interruptions)... Yes. Now, here also, Subhas Chandra Bose talks
with confidence. One of the things which struck me the most was, when his
subordinates had taken action against some of the soldiers and officers for
having not followed his discipline, he does not order that you take them back.
He said, "Can they not be taken back?" And, when later on, when the officer
comes and tells him, "Yes, | would like to take them back", he will say, "l am
very happy about that." This is how the governance has to be done; this is
how the administration has to be done. Now, this aspect is not relevant to the
children. This aspect is relevant to some of us, and we would learn a little
more by watching that film. | am sorry to say this thing. When you are praising
Subhas Chandra Bose, please look into your own heart. Are you trying to
criticise some other leader while doing it? Pandit Jawaharlal Nehru and
Subhas Chandra Bose were close friends. They were the darling of the
people; they were the people who had seen the world; they were the people
with new ideas; they were the people who were revolutionary in their own
fashion. They were the people -- one gave the concept of planning and the
other gave the concept of full swaraj. Let us ask ourselves. Are we saying
something in the course of this debate in order to see that one is a greater
hero than the other? Now, if we are doing it, we are not doing justice to
Subhas Chandra Bose because Subhas Chandra Bose equally respected
Mahatma Gandhi and Nehru also. And that is shown in the film. | did not know
that he had named some of his military...

SHRI SHYAM BENEGAL: Military regiments.
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11.00 P.M.

SHRI SHIVRAJ V. PAUL: Yes, military regiments. Let us understand
this thing. And, having said all this, | would like to say that we would definitely
do anything which is necessary, possible for us to do. Certain other
suggestions have been given here. | may not be in a position to say much.
Yes, one or two suggestions which have been given, on that, | shall have to
consult the Cabinet and the Prime Minister and others. But, as far as other
suggestions are concerned, we would certainly like this movie to be seen by
the people. Mahatama Gandhi movie, Attenborough did it. But, Shyam
Benegalji did a movie on Subhas Chandra Bose, and it should be shown not
only to the children but also to all the people in the country. And whatever can
be done in that respect should be done. That is not the only thing. Somebody
suggested some other things also. We would definitely include them. | would
not refuse to receive the suggestions given by any of the Members in the
House or outside the House to perpetuate and respect the memory of Subhas
Chandra Bose in the manner in which we have been perpetuating and
respecting the memory of other leaders.

There will be no difficulty in that and we will do that. But, | have been
asking this question and nobody is answering this question. Why did he not
come back? What made him stay away from the country after the country
achieved Independence? If he could go to Manchuria he could have certainly
come to India. In my opinion, he could not have gone to the Soviet Union. But
he could have gone to Manchuria. Had he gone, could he not have come to
India? If not in 1945, after 1947 he could have come. 1945, | can understand
because the British were ruling and he would not have come because he
would have been arrested. But, why not after 19477 What could have been
done? Let us understand Shyama Prasad Mukherjee was a member of the
Cabinet. Baba Saheb Ambedkar was a member of the Cabinet. If Subhas
Chandra Bose could have come, he would have definitely guided the country if
he were alive, and if we are fortunate enough, he could have come and he
would have done that. Nobody could have objected. With Mahatma Gandhi,
nobody could have objected. Mahatma Gandhi was with us for a small time
after the Independence.

3ft E-TRTOT Ifdr: 39 IE S question HRA § b 3R g8 RoreT 81a,ar ot
Tl 31T, T ST IR-3MR 3T question FHA 2,36 HIs W I8 Tl ¢ f why are you
so keen to prove that he is dead? Why are you so keen to prove that Netaji
Subhas Chandra Bose is dead?
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SHRI SHIVRAJ V. PATIL: No, no, we are not keen to prove that. On
the contrary, we would be very happy. Some of us are not afraid of death. But,
then, who is saying that we are afraid? But, what is the reality? Now, you are
saying that he is alive. You were saying that he was alive, at least. You are
saying that he did not die there. You are not in a position to say how did he
die. Some people say that the ashes are of Subhas Chandra Bose, some of
the family members say this thing. Some members are saying that these are
not the ashes. What do you expect us to do?

DR. MURLI MANOHAR JOSHI: This Commission's report also is
saying that.

SHRI SHIVRAJ V. PATIL: Which Commission's report? There are
three Commissions.

DR. MURLI MANOHAR JOSHI: Yes, Mr. Minister, you have been
abusing. You are giving a great importance to Hazibur Rahman's evidence.
This is the only eye-witness' evidence you are quoting that Netaji died in
aircrash.

SHRI SHIVRAJ V. PATIL: No, you give us any convincing evidence,
we will accept it.

DR. MURLI MANOHAR JOSHI: What was the nature of the evidence
given by Hazibur Rahman? ...interruptions)... Sir, the Commission had
dissected and analysed every piece of evidence given by Hazibur Rahman's.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): If you can speak
one by one, it would make sense. ...(Interruptions)...

DR. MURLI MANOHAR JOSHI: Sir, | will read from
...(Interruptions)... | will read it.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): If you speak one by
one, it makes sense.

2} s Wifeam: o (e & forg #3091 G <Y | 8 #31 Sff & gl aray
IR ST 95 AMURT ¥ | 31U W T o #ft guiy I 919 o Rt | equate TTET fman
ST AP, YIS T8 DI a1 ST <, 3ATI T 1l 7 79 21 oIy a5 419 & A1
fora &, I 7Tl BT 19 TSR A oI § | H AHeI g [ d 4R & 8T 9y 81 Tl
2,0 &1 AR g0 I§ Pl ARdl § B SLAESHR A Agd HaM
TS, ! ATl Hequate HRAT,ATTSH BT A & 1 3FR I tall 2,31 Tl tallest
2 3R H eI g b g9 72 #4157 i tall 3iR tallest
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SIIR ATTH BIFT @MY | SRIERT H TSN BT RAT,IR TSl &b aR1aR Ta1, 7l TSl &
1S T 3R SN AT BT Hact IS b BIRYN 3T 3= <19 A1 & A1 equate®s I8
8,4 wHere § o s TSl $1 v £ |

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): One minute,
please. .../Interruptions)...

#Y sfhiTe @ETRITE): 9R,5=M ST 4 qeT 8,4 sfuer & faeni &
AT U G181 T8l g [ Toirofl [T HIRe 4 3 & g ..(raem)...

T w3t (o1t Rrerrst drwifeer): § simuast a0 G, S9@! a1 &I Sfad o &
1S | WIS 31T 96 ST1%Y | H 9 31ed A ST A1l § (b A9 Sl Bel 8,304 § Hgdd
TEI | BRI WRphT g Raarch 2 6 &% S0 # WM i1 © | I8t dl g g1 Bl
S & IRTER A & oY SR 81 8 1 89 I8 /I & [ AR 781 8 |

Juqure (s farer Brae): ofg 39 989 &1 AN T8l qTid | ...(FFET)... 39
PO Bl AT |

3t IR WA # IUP AMUR W I8 FE & § & ol 3 s |
..(TAYTH)... TS BT DT ...(TFEH)...

Y STIATE &RE: 576 SR AR < 6 Y I8 I Y81 & ...(aEH)...

oft IR wifean: S9o! I Tfh IA™T S BT B ..(FTLTH)....

i} sfiiaTe @ ATIeR 31 I8 914 e al Sy ..(FGe ). A1 8 HA1
ST S 31T IR U8 A1 Bel & [ ST A9 H I8 U3 8,81 Al 8,4 HWI-HHl Araa g, 4
JNETTT BT §,3MEATT BT §, 51 GHTY Si DI ST &, 1+ gAY St & Sftas &1
3T (T 8,378 HgRidl BT STead [T 8,31 d I8 B8 A © b AT T75 91
TTTTeT AR # 37 Wbl & 2

it RreRTe Frorfee: Fi 781 o Havdl o1 | § MU € YV BT ?

it ST 29 S e TeR 81 81 Aohdl AT | I8 Uh BRI 8l Fhd]
gfraadian< el |

SR AR Al §9IRI ST, interruptions)...

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): This is the last
question.

DR. MURLI MANOHAR JOSHI: It is not a question. | am just referring

to the evidence given by Habibur Rahman, Si¥ S99 WRT &4 9 WX built fowa
2 b vo mreereeft €, T TR 9 bl <aT B 3R 9N Meere i %
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Evidence &1 &1 9 AT STV, 3eR-SUR & g1dT evidences DI &1 HHT ST ? I8 SHT
IRIE 9 AT | B I AT €,4.12.6.page 89, H IHP! IS FTE |

"It may be recalled that in assailing the story of plane crash it has been
submitted on behalf of some of the deponents and their learned Counsel that
considering the fact that the plane had not seats and seat belts and all the
passengers were squatting on the floor the inevitable result immediately following the
nosedive would have been rolling of all the passengers with luggage inside the
plane down the floor to the cockpit. In that event, they argued, half of the passenger
could not have survived or come out of the plane either unhurt or with some minor
injuries as claimed by the survivors. This contention is well-reasoned more so if it
is read in the context of the relevant evidence of Habibur Rahman (SW4). From his
evidence it is seen that not only he testified to the above fact but went on further to
say that the plane nose-dived from a fairly high altitude 'possibly over 12-14000 feet."
If this evidence of Habibur Rahman is to be believed then none of the 12/13
passengers - not to speak of the crew members -could have survived. Viewed in
that context the explanation sought to be given by.the surviving occupants of the ill-
fated plane that as Netaji was sitting by the side of the petrol tank, gasoline
flashed all over his body resulting in his sustaining their degree burns cannot also
be believed, for Netaji, could not have been in his original position on the floor
immediately following the plane's nose-diving.

4.12.7 Next comes the following version of Harbibur Rahman (SW-4)
regarding the injuries he sustained in the plane crash as given out by him before the
Committee: ...{Interruptionsj...

"As for myself, my both hands were very badly burnt. As | came through
the fire, right side of my face was burnt and | noticed | had received a cut in the
forehead which was bleeding and also the right side of my right knee was also
bleeding profusely as it had hit some hard substance..." 319 12-14 &R ®Ic ¥
ARA B aEIB BT © |

"The head cut was caused by hitting the floor as the plane crashed.
My clothes did not catch fire. My hands were burnt very badly in the attempt to take
off Netaji's clothes." That is, he was not burnt in the plane, but then his Hands
were burnt in removing Netaji's clothes..
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"Both my hands up to the wrist show marks of deep burning even after a
lapse of more than ten years."

Rest of it you can see in the entire evidence about these injuries to
Habibur Rahman, the nature of burn and every thing has been completely
contradicted and dissected by several evidences in this. Therefore, the fact that Mr.
Habibur Rahman survived and Netaji died, plane nose-dived from a height of 12-
14,000 feet is completely untenable and, therefore, the or", one survivor, he did not
inform the people. Netaji died on 18", why was he silent till 22" or 23rd? Why did he
not inform anybody in India or anybody in the INA? This is again, you see | have
again said, why this was done. But why did he depose wrongly? | have made it clear
because he was on oath to Netaji that he would protect this smokescreen and even
he will not disclose it to anybody so that Netaji can go to any destination.

Now, after asking a question somebody should tell us why Netaji did not
come to India. Suppose, Netaji was arrested by some country, suppose he was not
a free man. How could he come? Now, this is a thing which you have to find out,
which the country has to find out. What happened to him if he did not die in the
crash as the Commission says? So, these ate the questions which have to be
answered, which have to be clearly decided. And there is no reason of denigrating any
leader. But there should be no reason to deny the space to Netaji Subhash Chandra
Bose in the history of freedom of India and his inspiring life to the coming
generations of this country. We respect all leaders of the Indian freedom movement, all
revolutionaries, all great heroes and the respect which people deserve is decided by
the respect they command in the hearts of the people. There is no denying that
each one of them commands a great respect. But, the place of Netaji in India's
freedom movement and his whereabouts should be made correctly known to the
people in order to give a very correct direction to the developments after 1945. That is
the most important thing. If you want to know it, and, if you can help it, well and
good; otherwise, people will decide themselves what to do.

37t RraxTot . urfed: # o1y & SifcRT Jad IR 37U 1T Uge SRR BT A8
g | SR T84 <1 el [ 89 | 131 B dR16R BT A © | H 39 I g1 ORE A SKAB1H
GAT E | SBI 95 37 91 el & | g a1 I8 & o gdigeeH &1 evidence gt
P HHS T accept AT 2T 3R A GER ST I BT YRIE & 2 72 & A1 &H DI 39 A
Q@ T1(EY | S81+ 9gd <e! a1d Y&l & i A= =912y % a8 99 1Y 3R |R 78
9 AP | 5 b GaE H H AT BT T
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=T § fob Rurd 7 @ fora € 1 "Regarding the altitude from the where the plane

nose-dived, it is stated that the plane crashed immediately after take off." So, it
could not perhaps gain the height of 12 or 14,000 feet as planes were not
technologically very advanced. Moreover, the plane crashed within the
precincts of the airfield. If, it really had gained the height, it could not have
fallen within the boundary of the airfield.

DR. MURLI MANOHAR JOSHI: So, they have disbelieved Habib-ur-
Rahman's comments that the plane took the height of 6000 - 14,000 and,
then, nose-dived.

SHRI SHIVRAJ V. PAUL: Sir, | would give you a concrete example.

DR. MURLI MANOHAR JOSHI: This is what | am saying, "concrete
example."

SHRI SHIVRAJ V.PATIL: # U ITERVI <A1 A18e § | ARRSH <4Ts e
¥ Wl U BRI WHR & 8als SeTo] H doaR 371 I8 91,39 B YaRiSe gafl
..(TAIT)... 3R ARRSH GTER MG | &4 A9 DI G2 §S | ...(FILIH)...

i} U0 IR I8 95 BICT TATS STETl T | ...(JAELH)...

LA TR SRR 98 SRS 9 918’ 37 YS9 AeHl HEdl § P 12
B9IR, 14 B9IR $e ¥,nose dive f&T I nose dive fowl This is what he says.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): May | suggest
something, Mr. Minister? | don't think so that anything is the last word. This is
where the mystery is and this is where...(Interruptions)

SHRI V. NARAYANASAMY (Pondicherry): Sir, even if the plane
crashes from 33,000 feet, there are several others in that. Mr. Joshi knows it.
You are an expert in civil aviation. Therefore, | am referring to it.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): If you had known
the answers so clearly, we would not have been debating like this. So,
obviously, there is an element of mystery, and answers would be sought by
successive generations also like somebody said. So, | personally feel that it
would be better if Mantriji make his concluding remarks.

3t Rravrer dtofea: # ord 7 R g arag # 98 we =Ed g 5 H 59
HE B G AT A QX IRE W FEH g SR g8 |G & & a1 St oy ow 914 &1
FIT BT &H 59 THR A A0 et 7 ofR AR <21 # 71 =12y o1 & ao1e 9 39 @t
TIRAT HA-F-HA L |

405



RAJYA SABHA [24 August, 2006]

IE DT Wl <P A & 3R 359 1T 39 5 ) B+ F forg e, a8 g9

Suaaregei s e radh): ara a1 98 2 i Aar s srei ft 8,98 e 2
SHRI SHIVRAJ V. PATIL: | don't expect judgements from the Chair.

SuspTegal(sht famrer Bad)): 78,89 srorie 78 < @ € ..(gau™).. T St
VR € B | 37T IBT BY Al | SHP! ISR 8,89R I fedva a1 s &1 8 |
e RITfea d I R, d R e A peaad & |

The House then adjourned at fifteen minutes past eleven of the clock till
eleven of the clock on Friday, the 25 August, 2006.



